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Order oF th Trjbunrj 

	

8.11.02 	 Heard learned counsel 

for the artiés. 

APplicatjoflis adrnjtti. 

Call. for records, Returnable by 

four weeJs. List. on 11.12.02 
for orders. 

M ember 	 Vice-Chairman 
lm 

	

11.12.02 	. 	flr. A.K. Choudhury, learned 
ddj. C..s.c, appearing on behalf 

of the respondents prayed for time 
for filing written statement, 
Prayer is allowed. List on 

9.1.2003 for orders. 

II 
cfl L 	 Vice-'Chairran 

mb 

Original Applicatio n  No 
Petition No. 

Contempt Petitj0 No, 

Reiieu Application No. , 

R p Pi li ca n (s) 

Vs- 
\ 

Re s pa no e nt / s1 

Adtiocate For the Ap1jca 	() 

Ad\jocate For the Respofleflt(g) 

.es Or the Registry 



4 L 

9.1.2003 	present:- The Hon'bie Mr.Justjce 
V.S.Aggarai, Chairman 

The Fton'ble Mr.KJ(dSharfla 

Written statement has already been 

fi led. Li St the case for re gui ar hearin 

on 5.2.2003. 

Member 	 Chairman 

bb 

	

5.2.03 	present : The Hon'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman 

j 	A 	 ... 	The Hon *ble Mr S.1.Hajra, 
p 	 Member (A). 

The case was posted for hearing and 

in fact the natter was taken up for hari 

In course of hearing it was found that 

the respondents unable to place the reccrd 

Inc loding the DPC proceeding. Mr A.K. 

H 	 Coudhury, learned Addi .c .o.s.c at that 

st -age prayed for some time for production 

of record. 

List again on 21.2.03 to enable the 

respondents to produce the records. 

* 	..................... 	 Member 	 Vic-Chairman - 

	

pg 	 . 	. 

21,. 2 003  Preset The Honble Mr. Justice D.N. 

	

S 	 . Chowdhury, Vice-Chajan. 

The-Hon'ble Mr. S. i3iswas, 
. 	 . 	 Administrative Member. 

S. 	
Adjourned on the prayer of 

A.Ahmed, learned counsel for the 

applicant. Lit on 25,.3.2003for 

hedring. 

H. 
• • 	 Member 	 Vice-Chairman 

mb 



Mr A4< .Choudhury, learned Addi .0 .G .S.0 

has pointed out that tis matter Was not 

in the regilar supplementary list and the 

parties were aware of the case at 11 A.M. 

The case is accordingly adjourned. 

List again on I.5.2002 for hearing. 

Member 

c '>- 

vice -Chaj. rrnari 

ov 
ct-ocL 	t  q•-f'& Qp& 

362y 2002 

Note$ Of the Registry 	Date 
	

Order of théDunal 

25.3.2003: 	Put up again on 27.3.2003 

for hearing on the prayer of Mr. 

A, Mmied, learned counsel for the 

applicant. 

Mber 
	 Vice-Chairman 

mb 

27.3.03 present : Tho Honhle mr Justice D.N. 
Chowdhury,Vice-Chairman. 

The Hcn'ble Mr S.iswas,dmn.Membe 

Dy.Registfra to explain as to 
fny the Cash was not listed 
in regula upplementary list 
and repert in course of the 
day. 

.1 	By::rder 

€ (T) iF r 
-'9--- 

Reply asf ab.ve 

yhi1e1  trping the Sqpplementary 
cause ii s1 fer 27TH March 2003 f.ur 
MPS,Were 4].4 in O.A.N.. 1.27,1.28,137, 
and. 131/99. 1 was asked to ii st the 
MPs a1.nwith the O.A. einidiatly s the 

case werepa'kt heard, 
In the,jProcess I f,rg.t t.type 1 

0A.362/20 	en I recalled the same, 

he supplrne'ntary cause list"4114ith 
the cace file had already been snt to 
H.nbT VC'and Mernber(A). Today morning 
Itpethsame. 

hav not done the same iitenti.na-
lly • I mykin1y be Excusea. 	I 

It,

• 	
7' 	7 

• 	 ft 5 IC 
• 



' •32,1o2— 	, 
I ,  

Date 	 brder t 	the Tribunal 

ot e s o 	the R 	1 
- 

1.6.2003 	esent: The Hon'ble Mr.justice D IN. 
Ghowdhy, Vice-Chairman 

F 7 The Hon'ile Mr.R.K.Upadhyayii 
Administrative Member; 

.A.K.Chaudhuri, learned Addi. 	; 
C.G.S.C*  prayed for adjournment of th 

t 	 & 
case. There was no objection from the l, ~  

kT' 
other qide •  

Accordingly the case is adjourn 

- 
List the case again for hearing on 
7.7.2003. 

Member 	 Vice-Chairman 
bb 

.... ...................... 
u 	- 

o - 

29.8.2d03 	presnt: The Hon'b1e Mr.justjce D.N.' 
ChOwdth1rcvjce...Chajrman... 

The Hon'1e Mr.KV.pxahaladan 
Administrative Member. 	' 

In Course of ,  hearing, Mr.H.N.Sarma, 
4 

learned Sr.cou.nsel for the applicant, 

stated that hewants,to amend, the appil- 
cation and therefore requested for 9ne 

'k 	p 	 \ 03 week time to amend the name.. 

•r 	 .• Prayer allowed. List thecase on 8.9. 

--- 	b--- 	•• 	o-• 2003 enabling. the applicant. 	o file an 
amended application . 

- V 

Member 	 Vice-Chairman 
bb 



fjceNote 	I ateT der Tribuna 

1 8.9.2003 	Present : The Hon,tble W. K.V. Prahaia• 

'1 	 .dan, ernber (A). 

I , 	 1 	 List again on 23.10.2003 

for orders. 

L. 	 Nmber 
. 4 

mb 

vJ 

jVqO p/O.9 

I 	I 

- 	L. 	 ----- 

/ 

• 17.12.2003. 1 	List on 23.12.2003 fororders. 

5700 

 

I 	I 
mb 

I 23.12.03 

Member (A) 

L/) 

; 

ye4-  .1j'k 
. 	 I 

Wx Amendment is allowed vide 

order passed in M.p.112/03. Written 

statement be filed within four weeks 

List before the next available 

Division Bench for hearing. 

Member 	. 	 4 Vice .Charmr 

d 	 i i4 
kL-'4 tt 

I 
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r 
• 0.A.36 	of 2002 

-_..--_-_--__ _ -s-- 

• 	Office Note 	f $ 	- 	 - 	 I Date 	I 	Trjbtnaj•s Order 

I 

• 	 t  
I .,  
I 

1 21.1.2004 	i Present :Thé Hon'bl-e Shri Bharat Bhushan I Judicial MeMber. 

The Hon'ble Shri K.V.Prahladan 
I Administrative Member, 

I 
I 	Mr.A.Ahrned, learned counsel for the 

applicant and also Mr.A.K.Chaudhuri, 

Ilearned Addl.C.G.S.C. for the respondents 

j Iwere present. 

I Mr.A.K.Chaudhurj, learned Add1.C.G.S 

t 	r4j_ • M 	- 
C o  seeks two weeks time to file addi- 

Itional written 	statement in respect to 

the amended application filed by the 

petitioner. Not. opposed by the petition Tr  
Allowed. List the case on 17.2.2004 '  

for hearing. 

bb 	
Member(j) 

OU\ 	 25.2.04 	Present : The Hon'ble Sri Shanker Raju 
I 	Judicial Member. 

The Hon'ble Sri K.V.prah1ada 
j 	 Administrative Member. 

/I 	In the light of U.P.Ja]. Nign Case 
L 	 • 	 I a retererice having been heard at Prin- - 	

I Cipalaerich where the cisj.on is 
awaited. 

List this Case on 16.3.04. 

• L 
•Member(A) 	 Mernber(j) 

- 	 I 

L 

I .  
I 

I 



O.A. 362/2002 	 * . 

12.5.2004 	Present : The Hon'ble Sri !ukesh 
Kurriar Gupta, Member (J) 

The Hon'ble Sri K.V. 
• 	 Prahiadan, Member (A). 

It is stated that learned Sr. 

)&-'---- L-t2 - 	 counsel or tfe.applicnt Mr H.N. 

Sa rrna is not avail abi e today. List 

before the next Divison Bench. 
JcQJ\ 	 373 

\\ 	 . 	 0 
1 

Member (A) 	 Memb r (J) 

mb 

4r 

API 

&fb?y eV-%4lA 

ft 

28.7.2004. 	Judgment delivered in open Court 1  
kept in separate sheets. The application 

is dismissed. No order as to costsj 

C 	CA'k 

• 	/ 

AS 
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CNTRAL ADr 1ITITATI1 TD TRIBUNAL 	ÔnD BENCH 

AT 

NO OA 	362 of  2002 

DATE OF ORDER 	2 /07-2004 

/ 
SEt Girish Chandra Borah 	

0 

-, 	

- Petitioners 

M. H.N. Sarma 

Advocate for th 
J. 	 Petitioner (s) 

Versus 

Respondent (s) 

Mr.. K. chaudhury,Add1.CG SC 	
A dvoc te for the 
Respondent (s) 

CORM: 	 - 

1 The Hon'ble Mrs. 8harati Ray, Member (J) 

2 	The Hon'ble Mr. K.V. praha1adan, Member (A) 

1. Wether reporters of local papers maybe allowed 
t ee the judgmen ? 

2 T® be referred to the reporter or not ? 

3 Weher the judgment is to be circulated to the 
• other Bei'ches ?. 

judgT el it delivered by kon'ble Mrs. Sharati Ray, Mer (J) 



CNTP.AL 	MT1'TTSTPATTVR ¶PT'RTINAL.. 	GUWAI-TATT 	PF1'ICR 

• 	 0riin1. 	AppJiot.icm 	No. 	3F2/2002 

of ordcr 	Tii 	tii 	 r1y of July 1 	2004 	• 

Tho Hon'hl 	Mrs. 	Rhrti 	y, Mmhr 	(J) 
Tho c4on?bl 	Mr. 	K,V, 	Prh1dan, 	MornhQr 	(A) 

cri 	(irih 	C!hi-flnd ra 	?.orh, 

Offiro of 	th 	Fxrutiv a Rnqin A q r(1lootriol '. 
<mhti 	11ortroa1 	D.vion, 
Cont.r1. 	Pubijo Wrks 	Dor-tmnt, 	• 

Guhti 	- 	15 	 ADpiio7n.t 

Rv a d vootc 	Mr. 	i -  iN. 	Srm 

ANfl 

Thc- 	Union 	of 	Tndi. 
• 	 rhrv to t 11 	Thvt., 	of 	Tndi. 

Minitrv 	of tJrhn 	Affir'. 
1J:W 	i)lh 	110 	011 

Th 	T)iroc-tor 	nr1(Wrk) 
Ctzr.tri 	Piihiio Works 	i)-trt.mnt 

avr Nirmi 	h:'ru 
Nw 	D P. lhi 	110 	011, 

Tho 	diticni 	Dirootor Gcsncri 
of Wor, 
Etorn 1gion, 	C.P,WD 
Nizjm 
i'olkr,t.i 	20, 

Suporint.onc1in 	Fninor 
(ro-ornationl 	(rclo. 
Contr1 	Puhlio Works rrtmnt. 
itrn Poaicm, 	Sim 

folkot 	20. 

Th 	S 	rinhrflnci lncinoor 
(lotricl ' 	wiht.i 	-t.rio1 

• (iroi, 	Cntri 	Puhlir, Works 
Ttrtmnt 	wht 	21 

R' Mr. 	A i<. 	(ThowThory, 	Arid I 	(SC 

0PD 

Mr', RI4ARAtT PM, MMPP (J) 

T4rd Mr. W'N. F.rma, 	rnd ounl for tho 

.ppi iont 	nd Mr. 	A.T<,Choudhury, •Acldl ,CGSC, 	For th 

rpondonf: 

• 

• 	

,• 

- I / 

•1 



I 	 -:2:- 

2 	W R ivc; cronp throua'n tb. f a 6-ts of th 	na 
y 

nci mtcr1 1 ppr'. p1 cc1 hofo ro no. 

3 	VIP t1tont wio initi11v wooint.od 	io 

T,owr T'ivioinn C1rk (LDC) in thc (nt.ra1 Puhl io Worko 

Drtimnt in tYpar 1.96.5. 14o wc promoto to th poot. 

of Tor por 	rrivi oinn 	Cl ork 	(UriC) in 	tho 	vh.r 	1 97g. 

TThItOr V 	offic.o orrlor ñtod 31 03,1q92 lic 

rrnotod to tho noot of T-To1 Clrk 	Wlii lo t.ho .Dn1 icnt. 

wiohoidirii tlio pn.ct of 	o.iñ 	(lrk hio nimo 

c"rlz i."r 	' 	thp ')P' h1 d 'r i°9 	on" 	i 	auiti V,  

orior 	to9 1 7 4 9 	•tho 	I i ont w.as, promotod to tho 

poot of 	orintondont but th 	appi ioant. on poroonal 

irind:; roiuoo 	to a000it oromotion/ oliouldor 'nighor 

ri000noibilitv 	vidz rorrnt:atiori 	clat.od 	12.,5,19 

addr000d to iirootnr 	'roral of Workc. CPW1), I'iow Doihi, 

It 'o th 	ontntion 	f th a. apnlioant that. ao oor tho 

lot.tor datocl 	174.199. 	t.h 	apnlioant. lo 	1iih1 	for 

nrc;rnotlon to tho noot of 	nrintonc3ont. aft.or ono voar 

from ioonc tho oarl io'r oromotio'n 	ordor. 	Put. tJ 

rDordont 	did 

 

not 	 th 	tn1 ,oant, for promotion 

ift:or ono c'oor aithoncb th wol ioant w 	ol iih10 'to ho 

oonidoroci in torm of hi oon,ority pooit,icm 

4. 	r'n roo'or.dont no 2 i osuod anotor DromotI On 

ordor of th 	Offioci 	oriritondont vicic4 offioo ordor 

dntod ./7 	'mt 20132 w'noroin tho namo of tho anpl iont 

w0!071 not inoiudod 	Ph 	applioant,. t,horoforc4, approaohocl 

thin Trihmnal in 0A 273/2002 ohal longing tho ordor datod 

6/7--2fl02 and tha oaicl 	wao diri000ci of with 

diroot.ion to frho apicant to mako a ropronontatio'rI 

MA 

IL 
	 r: 



hofor tho rocpondcmt no 2 within ton dy from tho dt.o 

of roc.ipt of 	oopy of tiho orc3or anl t.bo ropcmdon 

woro.roctod to pi i ro ono ordor within ono month 

from tho thito of r000iot of tho roDrnttiOfl and 

oomm"n icati tho jmo to t.ho ;9p01 I cn 7.,00rdinq1 v tho 

atiicant madp a rcpr ont)Itlon cm 30.0P 2002 which wa 

of by rotondont virlo oror datod 23920fl2 

whorohy th 	anofloant. wo 	informod that. hio rao 

wvanni ncui hut tn v:1 ow of bis,  own un i tton ronot. for 

rofuoal to ohoul dor hi ghor roponi hill t.y hi o cao for 

Dronlotlon to tho 	f 	Offico Suporirtandont wa 	not 

oor;oidorod and in viow of hi Fro.h willinno 	hi oa 

	

ho oor clor:zd In tho noxt DP( 	Tho wtI ioant ha 

onc1oc1 tb 	lottr clatocl 23.2002 ao nnoxuro 	tat. 

3& to t:ho O) 	Roing aggniovod by tho said lottor ona-

tb p appHoant ho fi]c9 thio inztant O.00king for an 

orrlor auaohj. n thooamo. 

	

Howo'or, dun na tho 	ondonov of 	4-1 I o 

appi ioaticn tho. roopondonto oonidorod tho 	of tho 

pi iornt through a rovi ow DPC on 03 01 .2003 	Tho oo d 

rviw DP( did not roc.ommond thc oa of t.ho apti loant. ao 

tbo (T woo r000rdod ao avoraw or 4(four) 0000ir;no by 

tho roviowin offioor Ro.inc accriovd by tho oamo t.ho 

appi ir.nr h;o ohol longod tho samo by way f an amoildTllor;t 

L 	Tt. jo tho aontontion of t.h 	tlirant that 

roviw DPC did not conoidor tho oaoo f tho aool icnnt ao 

tho C} woo roordod oo ovoroao or; four 000aoiono 	Out of 

tb000, on two o 000no tho roporting officor roportod 

Lug 
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-4:- 

CR a IZ v.rv good hut thc rvi.wing offior rcort1d it 

a avorago without any aoplicat.ion of mind and without, 

rcordi.nc, a'nc' raoon and without qivi.na  any opportunity 

annl icant aJ.t.honqh t.h 	al ic ant. did not. work 

ndr th4 :rcviow'in offtcar. T}rfora th rocordinc of u  

CT as nvragc Js ilicgal. and 	t.ninahl q 	law. 

	

7 	On going through th count. r rpi y fi I d by 

tho r pondnt 	1,:Im, could find that . tho roponclnt. hava 

d2tc•; 	of th ror 	ntat'ion of  t.h aotl leant 	nor 

tho ordr of this Tribunal in OA 273'2002 otat.inq thoroin 

that tho appi icant could not ho oonidorod in 	tho 

uboctont DPC hocauo of hi; rofunal to houldor highor 

roon;ihi.liJi.io 	and ho will ho conidorcl in tho not 

rviow DPC. 	P.v that. tirn tha applicant. had airc4ady 

cons I do rod by t'no not DPC hol d or, March 2001 Thorforo 

t I o not. ri- oct to ay that appi i cant. wan not. 

car i.dorod in tbo ihnoauont. IWC hold in 2001 but tho 

:ppi cant uan found unfit for promotion hanod on 7, C'P 

radi n. Tho roopondontn havo producd tho CR,hoforo u. 

Vram t.ho CR 'c find that. th applicant ban boon gradod an 

Vory Good during t.ho no'rind I •47 to 237'7, 	vorago 

clurina tho noriocl 24,7.7 to 3L29, 1,4.. 	to 31.3.99. 

1.4 q9  to 31.3.2000, 1.4 2000 to 3L3J)1 and Jory Good 

from 1401 to 31OJ)i and 51001 to 2102. 	ardinc 

noriocl from 29.1.02 to'31302 it. in mont.ionod an not. 

roquirod, Thoroforo in tho four voa rn t.ho applicant han 

Tr got vorago 
	 foro tho final qrading/romarko in 

an ivcirac 
	

On ar, i rl a throucth th rcord wo find 

that: tho cntntin of t:iio applicant that tho roport.i'nç' 



" 	

- 

-:5:- 

:iffic.or roportd tho CP . vory good but tho roviowing 

officor rocordod it 	vorgo without ny wpl ict.ion of 

mi.iidnd without. rocordino 	vroon nd without: aivin 

nv ornortunitv to tho ol io.nt a] t.houcih th apol icant. 

dd not work undor tho roviowinc offir. Rut from tho 

rocorcl w1 ,. f:tncl that roa,on hao boon aoinocl for 

d-wri arno i na tho C1 by tho roviow'inq officor. 1That hoinc 

tho poition wo do not find any roanon to int.orForo with 

thc; finin a f tho DPC. pplioant: hoo boon nidorod 

by thc rpc. in 2001 and 2002 but h'nuo of tho 	CR ho 

could not ho cromotod. Orno hao.i ht to ho oonai dorod 

for r'romntion but hac; no right for promotion. Tn thic 

oaoo tho 	ppi i.cont hao. hor oonoi.do'rod and could not ho 

rocommondocl for promotion hocauoo of t.ho 	Thoroforo. 

wo do not find ;ny ro;oon to intorforo with tho rlor:i oion 

of tho 1)P. 

2. 	Tn viow of tho abovo iu ion, wo aro of 

tho viw that tho app] icant. in not. :0nt  lod t crpt tho 

ro].i.of p'ravod for. 0 io dovoid of inv mont and io 

domi000ri accordingly with noordor ao to 000t.o.. 

I I C~T"O"_ 	ak_,~~ ,L - a--, , 

1. J ppu.' A nAza 	 t3p] pv 

MFMRrR Z 	 MFMR.R (J 

MT 
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IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL, 

GAUHATI BENCH, GAWAHATI. 

(AN APPLICATION UNDER. SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT, 1985.) 

ORIGINAL APPLICATION NO. 	362 OF 2002. 

Sri Giri3h Chandra Borah 	-Applicant 
-Versus - 

The Union of India & Ors. Respondents 

INDEX 
Si-. No. 	Particulars Page No. 

11 Original Application 	1 	to 	25 

21 Affidavit 26 

31 Annexure -A 	- - 

41  Annexure -B 

51, Annexue-C - 

- 

6] -. 	Annexure -D 	- - 

3b3 
71 Annexure -E. 

- 	
- 	 -toCii 

81 Annexure -F 
- 

91 Annexure--Y 
- - 

 Annexure -H , 

HO 
 Annexurel 

F 	edhy 

Adi 	Ahraed 

•(Advocate) 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAUHATI BENCH, GAWAHATI. 

(AN APPLICATION UNDER SECTION .19 OF THE 

CENTRAL ADMINI STATIVE TRIBUNAL ACT,  

ORIGINAL APPLICATION NO. 362 OF 2002. 

B E T W E E N 

1 	Sri GirishChandra Borah, 

Head Clerk, Office of the 

Executive Engineer 

(Electrical) 

Gauhati Electrical Division, 

Central Public Works 

Department, 

Gauhati -  15. 

- Applicant. 

-AND- 

iJ The Union of India 

represented by the Secretary 

to the Govt. of India 

Ministry of Urban Affairs, 

New Delhi- 110011. 



- 	 3 

1 2 

21 The Directot General 	(Works) 

• Central Public Works 

• Department, Nirmal P,hawan New 

Delhi- 110011. 

3] The Additional D1recor 

General of Works, Eastern 

Region, 	C.P.W.D, Nizam 

Palace, 	Kolkota-  20. 

41 Superintending Engineer, 

(Co- ordinational) Circle, 

• 
Central Public Works 

Department, Eastern Rigion, 

Miiam Palace,Kolkota- 200020. 

51 The Superintending Engineer 

(Electrical) Guwahati 

Electrical Circle, Central 

Public Works 	Department., 

Guwahat.i- 21. 

• -Respondent 

DETAILS OF THE APPLICATION:  

1] 	PERTICULARS OF 	THE 	ORDER AGAINST WHICH 

THE APPLICATION IS MADE: 
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This is app1icatiori is. made against 

the 1&tter No. 2/19/2002 EC IV dated 23 

Septer±e 2002 issued by the office of the 

RespontNo. 2 and against the finding/ 

decision of the review DPC 3/1/2003 holding the 

petitioner as unfit for promotion to the post 

of Office Superintendent from Head Clek and 

consequent refusal to promote by the Respondent 

authorities". 

	

21 	JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the 

subject matter of the instant application is 

within the jurisdiction of the Hon'ble 

Tribunal. 

	

3 	LIMITATION: 

The applicant further declares that 

the subject matter of the inâtant application 

is within the limitation prescribed under 

Section 21 of the Administrative Tribunal Act 

1985. 

	

1] 	FACTS OF THE CASE: 



, 
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Facts of the case in brief are given 

below,: 

	

4.11 	That your huirible applicant is a 

citizen of India and as such he is entitled to 

all rights and privileges guaranteed under the 

Constitution of India. 'He is no aged about 58 

yars. 

	

4.21 	That your applican't begs to state that 

he was appointed as Lower D,ivision Clerk in the 

Central Public Works Department in the year 

1965. He was promoted to upper Division Clerk 

in. the year 1979 on 'Me.rit Basis. He was 

promo'€.ed to the post of Head Clerk on Merit 

• basis vide Office Order No. 9(55)92'/Sec/ 

Cal/2477 dated 31-03-1992. Now he is working as 

Head Clerk under the Office of the Executive 

Engineer .Guwahati Electrical Division No. II 

Central Public Works Department, Guwahati-15. 

Annexur-A is the photocopy of the 

Office Order No. 9(55)92/Sec/Cal/2477 

dated 31-03-1992. 
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4.3) 	That your hule applicant begs to 

state that he was promoted to the post of 

Office Superintendent vide Office Memo No. 05-

.06-98 EC 1 11(C) under Office Order No. 68 if 98 

• dated 17th April 1998 In this Office Order 

name of your applicant appeared in Serial No. 

H 15 It is pertinent to mention here that that 

in the said promotion list itis made c)ea 

that "The individual concern that incase they 

do tiot joined as Citcle Officer Super•i'titendent 

at the place of posting, itill be presumed 

that they are not, interested in the promotion 

for the post and that, would amount to refusal 

of promotion and which will render then debar 

for further cons ideratio for this past for,the 

period Of one year. The written refu5al of 

promotioi if any by the promoees may be 

forwarded to this Directorate as soon as it is 

,.given. In case the promotees do not give their' 

refusal in writing, they should be relieved of 

their duties ixoiediately after expiry of the 

H 	. 	 period of 45 days and LPC issued." 

Annexure-B is' the photocopy of ' the 

Office Memo No. 05-06-98 PC IV (C) 
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under Off ice order No. 68 of 98 dated 

17 th April 1998. 

4.41 	That your. humble applicant 'begs to 

siate that he was promoted to the post of,  

Office Superintendent vide Office Memo No. 05-

06-1998 Er IV(C) under Office Order No 68 of 

.98 dated 17th  April 1998. In this Office Order 

name of your applicant appeared in Serial No. 

15. It is pertinent to mention here that in the 

said promotion list it is made clear that "The 

individual 'concern that in case they do not 

joined as Circle. Office Superintenderit at the 

place of posting, it will be preumed that thy 

are not interested in the, promotion for the 

pdst and that would amount to refusal of 

• 	promotion and which will render then debar, for' 

• 	further consideration for this post for the 

period of one year. The written refusal of 

• promotion if any by the promotees may be 

forwarded to this Directorate as soon as it is 

given. In case the promotees do not give their 

refusal in writing, they should be relived of 

their duties iirnediate.ly after expiry of the 

period of 45 days and LPC issued." 
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Annexure-B is the photocopy of the 

Office Memo No. 5/6/9 EC V(C) under 

offi;ce. Order No. 69 of 98 dated 
17 th  

April 1998. 

4.41 	That your applicant begs to state that 

due to his personal problem he refused the said 

Promotion Order dated 17th•  April 1998 'Qf Office 

Superintendent vide his letter dated. 
17th  May 

1998. In this letter it has been clearly statedi 

by .t1eapplicant to the Respondent No. 2 that 

he has differed his promotion for the po3t of 

Offiôe Superintendent for the time being due to 

his personal problem at that, time. As per 

condition laid down by the Respondent No 2 in 

the said promotion order your applicant is 

eligible for promotion to the post of 

Superintendent after one year from.issuing the 

eatlier Promotion Order. 

• • Annexure-C is the photocopy of letter 

dated 2th May 1998. 

4.5] • 'That your applicant begs to statethat 

as per revised seniority list dated 30-01-1997 

of Head Clerks in CPWD at all India Level as 

I 
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01-01-1996 applicant's position is in serial 

No. 90, and as per Provisional Seniority List 

dated 16-11-2000 of Head Clerks in CPWD under 

Region B as on 01-07-2000 applicant's position 

is in serial No.3. 

Annexure-D is 	the photocopy of 

H Extracts of Seniority List of Head 

Clerk in All India Level as on 01-01-

1996. 

Annexure-E 	is 	the photocopy of 

Seniority List of Head Clerk in Region 

B dated 16-11-2000. 

• 	 .61 	That your appiica;t begs to state that 

the Respondent No.• 2 has issued another 

promotion Order of the Office Superintendent 

vide No. 5/20/2002-EC1V(C) under Office Order 

No. 155 of 2002 datd 6/7 August .2002. In the 

said promotion Order name of your applicant was 
N 

not included, although your applicant is 

entitled for consideration of next ptomotion 

from the year 1999, • i.e., after one yer of his 

refusal of promotion to the post of Office 

Superintendent as per earlier promoti.on order 



•issued by the Respondeift No. 2 dated. 17-04-1998 

(Annexure-B). Most surprisingly altogether 13 

Junior. Persons have superseded your applicant 

vide above-mentioned promotion order dated 6/7 

August 2002. 

Annexure-F 	is 	the photocopy 	of 

promotion Order vide No. 5/20/2002-EC 

IV(C) under Office. Order. No. 155 of 

• 	 2002 dated 6/7 August 2002. 

4.71 	That your applicant begs to state that 

he is the Senior most Head Clerk in this 

• region. But most surprisingly the Respondents 

did not consider his names for next promotion, 

i.e., to the post of Office Superinte±ident.. 

2  Being aggrieved by this your applicant filed an 

Original Application No; 273 of 2002 before 

this Hon'ble Tribunal challerging the impugned 

Office Memorandum dated 06/07 August 2002 

(Annexure-F). The Hon'ble Tribünal disposed of 

the said origina-1 application in the admission 

•  stage by directing the applicant to • file 

representation, or appeal before the authority 

assailing the order so that the authority at 

the first instance can look into the matter. 

H  H 



t 
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Accordingly, the Hon'ble Tribunal direct the 

applicant to prefer an appeal or representation. 

before the Respondent No.2 within ten days from 

the date of receipt of the order. If such 

application is filed by the applicant, the 

Respondents shall consider the same and pa.s a 

reasoned order within one month from the date 

of receipt of representation or appeal and 

.oiunicate the same in the applicants. It is 

needless to say the It will always be open to 

the applicant to raise all the grounds, which 

he has already advanced in this application. 

Annéxure-6 is the photocopy of the 

judgment and order dated 27-08-2002 

passed by this Hon'ble Tribunal. in 

O.A. No. 273 of 2002. 

4.81 	That your applicant begs to state that 

he has filed the representation on 30-08-2002 

before the- Respondent No.2 through proper 

channel as per direction of this Hon'ble 

Tribunal. .... 

Annexure-H is the representation date 

30-08-2002 submitted by the applicant 

before the Respondents. 

1 
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.91 	That your applicant begs to state that 

the Office of the Respondent No. 2 vide I  his 

letter NO. 2/19/2002 PC IV dtd. 23 September 

2002 dispose of, the said represntation of the 

applicant in a very casual and vague manner. 

Most surprisingly, the said letter issued bya 

Sect-ion Office of the Office of the Re5pondent 

No. - 2 who is not competent to issue such type 

of letter. The said letter it has, been stated 

that the case of Sri G.C. Bora has been 
1- 

exmined but in view of his own written request. 

for refusal to soldier higher responsibility 

his case for promotion to the of Office 

Superintendent was not considered. However, in 

view of his fresh willingness his case could be 

considered in the next DPC. Sri G.C; Nora, Head 

Clerk may please be informed accordingly. 

Annexurel 'is the photocopy of letter 

No 2/19/2002 PC IV dtd. 23
rd September, 

2002. 

4.101 ' That the applicant begs to state that 

the Respondent No. 2 in their Office Order No. 

68 of 1998 dated 17-04-1998 at AnnexureB it 

has been clearly stated 'that theindividual 
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concernedin case they do not join as Ciróle 

Office superintendent at the plac .  of ,  posting 

it will be presumed that they are riot 

interested in promotion of this post and that 

would amount to refusal of promotion and which 

will rendered them debar for further considera -

tion for this post for aperiod of one year. 

It is also pertinent to mentiori here 

that one Mrs. Anju Chadha, Heard Clerk who was 

\ promoted to 	 Office superintendent 

\ on 27-04-2001 by the Respondent No. 2. She 

refused the promotion on that year but she was 

\ again considered for promotion vide Office 

Orer No. 155 of 2002 dated 06/07 August 2002 

I.  •(Annexure-F). From this it is clear who have 

refused promotion in earlier occasion •they are 

again considered after one year. The Office of 

the Respondent No.2 issued the said letter 

dated 23 Septerther 2002 to the applicant is 

only to cover up their negligence.. As such,. 

fresh willingness  cannot be a ground for the 

Resppndeflt No. 2 to reconsider the applicant's 

promotion to the post of Office Superintendent. 

H I! 

	

	 Hence, it is a fit 'case to be intereered by 

the Hon'ble Tribunal to give direction to the 
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Respondent5 to consider 'applicant's promotion 

• to the post of Office Superinteridentsinice year 

1999 (i.e., after one year of his refusal to 

the post of Office Superintendent) with all 

• consequential service benefit. Hence, finding 

no o'her alternative your applicant compelled 

to approach again befor this Hon'ble Tribunal 

for seeking justice in this matter. 

4.111 	That your àppicant begs to state 

that the Respondents have issued the promotipn 

order dated 6/7 August 2002 against the Govern-

merit Circular and also against their own 

Memorandum. Your applicant has got reason to 

belief that the Respondents are resorting 

colourable exercise of powerto accorcodate the 

personsof their interest. 

4.121 	That your applicant begs to 'state that 

the action of the Respondents are illegal, 

arbitrary, violative of the principle .of 

natural justice. The. acts of the Respondents 

whimsical. it is further stated that the 

Respondents have acted with a mala fide 

intention to deprive the applicants from their. 

legitimate rights. . • 

to" 
LI 

Id 



.. 
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4.13] 	That your, applicant begs to state that 

he has made prima facie case against the. 

• 	 respondents for notgiing his due promotion to 

• 	 the post of Office Superintendent. The princi- 

pie of balance of convenience lies very much in 

• favour of the applicants and in view of the 

matter the applicants pray for an interim order 

directing the Respondents not o implemeit said 

impugned promotion order dated 06/07 August 

2002 at Annexure-F or one post of Office 

Superintendent may be kept resérvéd for the 

applicant. 

4.141 	That your applicant begs to submit 

that the applicant is aged about 58 years and 

he is. at the verge of retirement. 

4.15] • That your applicant begs to state that 

as per his knowledge there no vigilance ease/ 

disciplinary proceeding pending or contemplated 

against him nor any adverse remark in ACR 

communicated to the applicant. As such, it is a 

fit case to interfere by this Hon'ble Tribunal 

- to protect the interest.of the applicant. 
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4:1.6] -' That your applicant, submits that the 

procedure 'adopted by the authority in the case 

of applicant is improper, ala fide, il1egl and 

without juris'diction. 

That your applicant submits that in 

any view' of the facts and circumstances it is a 

fit case for passing interim order protecting 

the interest of the applicant. 

4.18] 	That this application is filed bona 

fide for the interest of justice. 

4.19] 	That the respondents erred in law in a 

most arbitrary manner held the , petitioner to be 

L unfit for promotion in the review DPC held on 

03-01-2003 and arbitrarily dprived the 

petitioner from getting his promotion ' and 

quahing the said decision, direction may be 

issued to promote the petitioner forthwith with 

retropectiveeffect."  

4.201 	That the respondents did not' consider 

the case of the petitioner in a fair, just and 

non-discriminatory and responsible manner nor 

the service record ofthe pétitine were .' 
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considered except the C R w,hich were also 

recorded in violation of the provisions of 

various office Memo relating to recording of CR 

of an.employee in respect of C R for the period 

24-07-1997 to 31-03-1998, 01704-1998 to 31-03-

1999, 01-04199 to 31-03-2000 and 01-04-2000 

I- to 31-03-2001 and illegally refused to promote 

the petitioner to the next higher grade which 

action i not sustainable in law." 

4.211 	That the DPC constituted by the 

ij respondent erred in la and facts is not 

reco±rrtending the case of the petitioner for 

pomotion and the said decision is violative of ,  

the O.M. No. 22011/5/86-ESTT(D). dated 10-04-

1989 in as much as the DPC did not assess the 

suitability Of the. peti.iOner on the basis of 

• 	1 	 service recordbut it took in to consideratin 

only the CR illegally .recorde4 in violation of 

Ii . 	•. the 	various 	instructions 	issued by.  . the 
• 	 • 	 - 

• 	••! 	Government from time to time." 

JI 

• 	
4.223 	That the petitione.r was found fit and 

Ft 	
recommended for promotion by the DPC held in 

the year 1998 t:o the rank of Office Superinten 

dent-GradeII on the basis of CR and other 
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records. The respondent although were required 

I' to consider the case of the petitioner after 

one year of his non-acceptance, ic. in the 

year 2000, they did not consider which they 

described as their ,  ristake. Latter on after 

filing of the case, the respondent considered 

the case of the petitioner through a review DPC 

on 03-01-2003. The said review DPC did not 

recommend the case of the petitioner as the CR 

was rcorded as average on 4(foür) occasions by 

the reviewing Officer Out of those, on two 

I occasions, the reporting Officer reported the 

CR as very good but the reviewing officer 

.recórded it as average without any application 

.1 of mind and without recording any reason and 

withdut giving any opportunity tothe petitio-

net and although the petitioner did not work 

under the reviewing Officer. These recording of 

CR as average is illegal, and unsust.inabl.e in 

law and fact In as much as down grading of 

entry from very good, to average or from out-

standing to very good without giving opportu-

nity to the petitione.r'is not'permissible under 

the law1 Further, the said recording of CR as 

average having been adverse to the petitioner 

for which the DPC did not recommended, it was 

 



never coctunicated to the petitioner and the 

said un-conurunicted remark ough not to have 

been taken note of to deprie the petitioner 

from his legitimate promotion of entire action 

of the respondentsr to refuse to pomote the 

petitioner is illegal, unjust, improper and 

made with motive which. is other than bona fide. 

4.23:1 	That while writing the review report 

in CR as average the rvieW officer did not 

furnish any reason and it ws written in gross 

violation of existing instructiO3 to that 

effect and the petitioner having been found 

very good or outstanding canno:t be down graded: 

to average which is violative of the provision 

of lar for the time. being in fce and as such 

refusal of promotion of the ptitioner on such 

unsustainable ground is illegal, and arbitrary 

and as such necessary direction may be issued 

to proitiote the petitiofler forthwith with 

• retrospeciVe eEfect prior to the date of 

promotion of his juriors by setting aside the 

inpugned decisions. 

51 GROUNDS FOR RELIEF WITH LEGAL PROVISION : 
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5.1:1 	For t1 at,, due to the above reasons 

narrated in detail the action of the 

Respondents is in prima facie illegal, mala-

fide, arbitrary and without Jurisdiction. 

5.21 , 	 For that, 	there is violation ' of 

provision of existinq , Central Public Works 

Department Manual, Volume-I regarding, promotion. 

of the individual. 

5.3] 	For that, the Respondent No. 2 has not 

shown any reason or causes for issuing 

promotion order dated 6/7 August 2002 without 

considering thea promotion of the applicant. 

Hence, the some are liable to be set aside and 

quashed. ' 

5.4] 	For 	that, 	the 	action 	of 	the 

Respondents is highly illegal, arbitrary and 

also violative of guideline5 of Promotion 

Policy. ' 

5.5) 	For that, , the Respondents 'have not 

scrutinized the seniority list of the Head 

Clerks properly and thoroughly. Hence, the,' 
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impugned promotion order is liable to be set 

aside and quashed. 

5.61: 	For 	that, 	the 	Respondents 	have 

violated the Articles 14, 16 and .23 of the  

Constitution of India. 

5.7] 	For that, being a model employer the 

Respondents cannot deprive the promotion of the 

applicant without any justification and reason. 

5.81 	. For that, in any view of the matter 

the action of the respondents are not 

sustainable in the eve of law and as well as 

fact. 	.. 	 . 	 . 

/the

9) 	For that the.recording i the CR of 

 petitioner as average, after he was earlier 

-found to be very . good and recording of. 

reviewing officer as average against the 

reporting officers report as very good is 

illegal unjust, unfair and untenable' and is 

• violative of the various 'instruction of the 

department to that effect. The petitioner 

'haiing been found vtiry good in the previous 
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period illegally downgred in the report as 

average witht gi;ing him any opportunity of, 

hearing which is other than bona-fide and the 

decision taken on such oillegal report refusing 

promotion to the petitioner is liable to be set 

aside and quashed with; direction to promote 

the petitioner forthwith with retrospective 

effect. 

5.101 	
For, that the .repondet authorities 

erred in law and in violation of the .prvisiOflS 

of department instructions and memoranduitts as 

well as departmental manual in - passing the 

ircpugried order and illegally denied the 

legitimate prraotiOn •due to the petitioner 

which is not sustaInable in law. 
C 

The applicant craves leave of this 

Hon'ble Tribunal to advance further grounds of 

- the time of hearing of this instant applica 

t.ion 

61 	DETAILS OF REMEDIES EXHAUSTED.: 

That there is no other alternative and. 

efficacious reñedy available to the applicant 

'except invoting the jurisdiction of this 
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Hon'ble Tribunal under section 14 of the 

administrative Tribunal Act. 1985. 

71 : . MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT : 

That the applicant further declares 

that he has not filed any application, writ 

petition of suit in respect of the subject 

matter of the .insant application before any 

other Court, authority, nor any such app-. 

licaticn, writ petition or suit is pending 

befoe any of them. 

8] 	' RELIEF' SOUGHT FOR: 

• 	 , 	
' 

 Unde the facts andcircumstances 

stated above the ' applicants most 

respectfully prayed that your Lordship 

may be pleased to admit tis 

application, call for records of the.. 

caáe, issue notices to the Respondents 

as to why , the relief and relives 

so3lght for by the applicant may not be 

• 	' 	granted and afte'r, hearing the parties 

( 
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and the cause or causes that may be 

•  shown your Lordhips may be pleased to 

direct' the Respondents to give the 

following relief: 

8.1:1 	That the Hon'ble Tribunal may be 

pleased to set aside and quashed the 

impugned office Memorandum No. 

5/20/2002-EC IV (C)issued under Office 

Order No.155 of 2002 dated 6/7 August 

2002 issued by the Respondent No. 2 

and may be pleased to direct the 

•  respondents to consider• the appli-

cant',s promotion to the post of Office 

Superintendent since 1999 (i.e, after 

one year of 'refusal of his promotion 

with all, other consequential benefits 

entitled by the applicants. 

8.21. 	That the •Hon'ble Tribunal may be 

pleased to set' aside and quash the 

finding of the review DPC dated 03-01-

2003 and to direct the respon4ent 

authorities to promotion the petitio-

ner forthwith to the rank of Office 

• 	 ,-' .,"• 
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Superintendeift with retrospective 

from the date prior to the 

• promotion of his juniors. 

8.31 

 

To pass any other ordr or 

orders as deem fit and proper by 

the Hon'ble Tribunal. 

8.4) 	Cost of the Case. 

9) 	
INTERIM ORDER PRAYER FOR : 

The Applicant most respectfully 

prays for interim order from this 

Hon'ble Tribunal that the H'on'ble 

TribunaL may be pleased to stay the  

Impugned •offic Memorandum No., 5/20/ 

2000-Ec IV(C) issued unde± Office 

Order No. 155 of 2000 dated /7 August 

2002 issued by the Respondent No. 2 at 

Annexure-F and may be pleased to 

reserve one post of Office Superi-

ntendext for the applicant till 

disposal of T this case. 

I'll' 
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101 APPLICATION 	IS 	FILLED 	THROUGH 

ADVOCATE 5  

111 Particuláxs of I.P.O. : 

I.P.O. No. 

Date of issue 

Issued from 

Payable at 

12] LIST OF ENCLOSURES : 

As statedabove. 

0 
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• 	' 	AFFIDAVIT 

I, Sri Girish 'Chandra Borah, Head Clerk, 

office of the. Executive Engineer (Electrical). 

Guwahati Electrical ,Division, Central Public Works 

Department, Guwahati- 15 do hereby solemnly affirm and 

say as follows: .• 

13 	That .1 am the applicant in O.A. No. 362 of 

2002 and also the petitioner of the instant petition 

and as such I am acquainted with the facts and 

'circumstanceof the case.' 

23 	That the contents of this affidavit and the 

statements made in paragraphs 

• of the above petition are true to my kiowledge and 

those made in paragraphs 

are being matters of, rcbrds derived therefrom I 

belie.f to betrue and those madein the rest,s are my 

humble submissions before this Hon'ble Tribunal.' 

'I sin this affidavit on this the 	day of. 

2004 at Guwahati 	•. 

Identified by : 

V 	 Deponent 

I.dvocate 	Solercn1y affirmed me by the 

V 	 Deponent who is identified by 

Mr. Adil Ahmed, Advocte. 
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IN THE CENTRAL AE1INISTRATIVE TRIBUNAL 

GUbJAHATI BENCH1 GUWAHATI. 

(AN APPLICATION UNDER SECTION OF 19 OF THE 

CENTRAL ADMINISTRATIVE TRIFUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 3 	 OF 2002. 

Shri Girish Chandra Borah 	-Applicant. 

-Versus- 

The Union of India & Others, 	-Respondents. 

N 	D E 

Sl.No. Particulars 

1. Application 

2. Verification 

3. Annexur- e-- A 

4. Annexure- B 

5. Annexure- C 

6. Annexure- D 

7. Annexure- E 

a. Annexure- F 

9. Annexure- G 

10. Annexure- H 

11. Annexure- I 
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IN THE CENTRAL ADMINISTRATIVC TRIBUNAL, 

GLJhIAHATI BENCH, GUhJAHATI. 

(AN APPLICATION UNDER SECTION OF 19.OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT )985). 

ORIGINAL APPLICATION NO. 	OF 2002. 

BETWEEN 

Shri Girish Chandra Borah, 
	c 

Head Clerk, Office of the 

Executive Engineer (Electrical) 

Guwahati Electrical Division-1 

Central Public Works Department 

Guwahati-15. 

-Applicant. 

-AND- 

1]! The Union of India represented by 

the Secretary to the Government of 

India Ministry of urban Affairs, 

New Delhi - Iltiflhl. 

] The Director General (Works) Central 

Public works Department-, Nirman 

Bhawan New Delhi- ]ilQUlh. 

31 The Additional Director General of 

Works, Eastern Region f.P.bJ.D.-1 

Nizam Palace, Kolkata-fl. 

4 
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31 	Superintencting Engineer 

(fo-or'dinat.ion) Circle 

Central Public Works Department, 

Eastern Region1 Nizam Palace 

olkata-71111020. 

531 The Superintending Engineer (Eléc-

trical) Guwahati Electrical circle, 

Central Public Works Department1 

Guwahatj-21. 

-Respondents 

131 DETAILS OF THE APPLICATION 

131 PARTICULARS OF THE ORDER AGAINST WHICH 

THE APPLICATION IS MADE: 

This application is made against the letter 

No. 2/19/202 EC IV dated 23rd September 2002 

issued by the Office of the Respondent No. 2. 

21 	tIIJRISDICTION OF THE TRIBUNAL 

The applicant declares that the subject 

matter of the instant application is within the 

jurisdiction of the Hon'ble Tribunal. 

331 	LIMITATION 
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The applicant further declares that the 

subject matter of the instant application is 

within the limitation prescribed under Section 21 

of the Administrative TrIbunal Act 1985. 

41 	FACTS OF THE CASE: 

Facts of the case in brief are given 

below: 

4. U 	That your humble applicant is a citizen 

of India and as such he is entitled to all riqhts 

and privileges guaranteed under the Constitution 

of India. He is now aged about 5 years. 

4.21 	That your applicant begs to state that he 

was appointed as Lower Division Clerk in the 

Central Public Works Department in the year 

1965.He was promoted to upper Division Clerk in 

the year 1979 on Merit basis. He was promoted to 

the post of Head Clerk on Merit basis vide Office 

Order No. 9(55)92/Sec/Cal/24?? Dated 31-03-1992. 

Now he is working as Head Clerk under the Office 

of the Executive Engineer Guwahati Electrical 

DivisionLQ Central Public Works Department 

Guwahati-15. 

Annexure-A is the photocopy of the Office 

Order No. .9(55)92/Sec/Cal/2477 Dated 31-

113-199. 
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4.31 	That your humble applicant begs to state 

that he was promoted to the post of Office 

Superintendent vide Office Memo No. 5/6/9 EC 

IV(C) under Office Order No. bâ of 98 dated 17t 

April 1998. In this Office Order narne of your 

applicant appeared in Serial No. 1 5. It is 

pertinent to mention here that in the said 

promotion list it is made clear that ''The 

individual concern that in case they do not joined 

as Circle Office Superintendent at the place of 

postingi it will be presumed that they are not 

interested in the promotion for the post and that 

would amount to refusal of promotion and which 

will render then debar for further consideration 

for this post for the period of one year. The 

written refusal of promotion if any by the 

promotees may be forwarded- to this Directorate as 

soon as it is given. In case the promotees do not 

give their refusal in writing they should be 

relived of their duties immediately after expiry 

of the period of 45 days and LPC issued.'' 

Annexure-B is the photocopy of the Office 

Memo No. /6/9 EC IV@ under Office order 

No. 68 of 98 dated 17t.h April 198. 

4.41 	That your applicant begs to state that 

due to his personal problem he refused the said 

Promotion Order dated 17 April 199 of Office 

Superintendent vide his letter dated 171,h May 1998. 

In this letter it has been clearly stated by the 
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applicant to the Respondent No. E that he has 

differed his promotion for the post of Office 

Superintendent for the time being cue to his 

personal problem at that time. As per condition 

laid down by the Respondent No. 2 in the said 

promotion order your applicant is eligible for 

promotion to the post of Superintendent after one 

year from issuing the earlier Promotion Order. 

Annexure-C is the photocopy of letter 
dated jth  May 1998. 

4.53 	That your applicant begs to state that as 

per revised seniority list dated 30-01-1997 of 

Head Clerks in CPWD at all India Level as 01-01-

1996 applicant's position is in serial No. 90-i and 
as per Provisional Seniority List dated 16-11-000 

of Head Clerks in CPLiJD under Region B as on 01-07-

2000 applicant's position is in serial No. 3. 

Annexure-D is the photocopy of Extracts 

of Seniority List of Head Clerk In All 
India Level as on 01-01-1996. 

Annexure-E is the photocopy of Seniority 

List of Head Clerk in Region B dated 16- 
11-01J0. 

That your applicant begs to state that 

the Respondent No.2 has issued another promotion 

4 



order of Office SUperintendent vide No. 5/20/2002-

EC IV(C) under Office Order No. 155 of 2002 dated 

6/7 August 2002. In the said promotion order name 

of your applicant was not included, although your 

applicant is entitled for consideration of next 

promotion from the year 1999, i.e., after one year 

of his refusal of promotion to the post of Office 

Superintendent as per.  . earlier promotion order 

issued by the Respondent No. 2 dated 17-0-1996 

(Annexure-B). Most surprisingly altogether .13 

Junior Persons have superseded your applicant vide 

above-mentioned promotion order dated 61 7 August 
2002. 

Annexure-F is the photocopy of promotion 

order vide No. 5/E012002-E( IV(C) under 

Office Order No. 155 of 2002 dated 617 

August 2002. 

That your applicant begs to state that he 

is the Senior most Head Clerk in this region. But 

most surprisingly the Respondents did not consider 

his names for next promotion, i.e., to the past of 

Office Superintendent. Being aggrieved by this 

your applicant filed an original application No. 

273 of 2002 before this Hon 1 ble Tribunal 
challenging the impugned Office Memorandum dated 

06107 August 21102 (Annexure-F). The t-fon'ble 

Tribunal disposed up the said original application 

in the admission stage by directing the applicant 

to file representation or appeal before the 

4 



H 1-7 

• authority 	assailing the order so 	that the 
authority at the fir- st instance can look into the 

matter. Accordingly, the Hon 1 ble Tribunal direct 

the applicant to prefer an appeal or 

representation before the Respondent No. 2 within 

ten days from the date of receipt of the order-. If 

such application is filed by the applicant, the 

Respondents shall consider the same and pass a 

• 	reasoned order within one month from the date of 

receipt of representation or appeal and 

communicate the same to the applicant. It is 

needless to say that it will always be open to the 

applicant to raise all the grounds, which he has 

• 	already athiançed in this application. 

Annexure-G is the photocopy of the 

judgment and order dated 7-08-002 

passed by this Hon'ble Tribunal in O.A. 

No. 273 of 2902. 

That your applicant begs to state that he 

has filed the representation on 311-0-200 befor-e 

the Rspondent No. 2 through proper ch9nnel as per 

direction of this Hon'ble iibunal. 

Anrxure-H is the representation dated 

30-0-00 submitted by the applicant 

before the Respondents. 

That your applicant begs to state that 

the office of the Respondent No. 2 vide his letter- 
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NO. E/19/2E102 P C IV dtd. 23r.d September 2002 

dispose up the said representation of the 

applicant in a very casual and vague manner. Most 

surprisingly, the said letter issued by a Section 

Officer of the Office of the Respondent No. Ewho 

is not competent to issue such type of letter. The 

said letter it has been stated that the case of GC 

ora has been examined but in view of his own 

written request for refusal to soldier higher 

responsibility his case for promotion to the post 

of office superintendent was not considered. 

However, in view of his fresh willingness his case 

could be considered in the next DPC. Sri G C flora, 

Head Clerk may please be informed accordingly. 

Annexure-I is the photocopy of letter No. 

2/19/2002 P C IV dtd. 23r6 September 

2002. 

4.103 	That the applicant beçs to state that the 

Respondent No. 2 in their office order No. 66 of 

19 dated 1704-199 at Annexure-5 it has been 

clearly stated that the individual concerned in 

case they do not join as Circle Office 

Superintendent at the place of posting it will be 

presumed that they are not interested in promotion 

of this post and that would amount to refusal of 

promotion and which will rendered them debar for 

further consideration for this post for a period 

of one year. 
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It is also pertinent to mention here that 
One Mrs. Anju Chadha, Head Clerk who was promoted 
to the post of Office Superintencfet - t on E7-04-20D1 
by the Respondent No. 2. She refused the promotion 

on that year but she was again considered for 
promotion vide Office Order No. 155 of EflUE dated 
06/07 August 2002 (Annexure-F). From this it is 

clear who have refused promotion in earlier 

occasion they are again considered after one year. 
The Office of the Respondent No. 2 issued the said 

letter dated 23rd September 2002 to the applicant 

is only to cover up their negligence. As such-1 

fresh willingness cannot be a ground for the 
Respondent No. 2 to reconsider the applicantis 

promotion to the post of Office Superintendetit. 

• Hence, it is a fit case to be interfered by the 

Hon'ble Tribunal to give direction to the 

• Respondents to consider applicant's promotion to 
the post of Office Superintendent since year 1999 
(i.e., aftr one year of his refusal to the post 

• 	of Office Superintendent) with all consequential 
service 	benefits. 	Hence, 	finding 	no 	other 

• 

	

	alternative your applicant compelled to approach 

again before this Hon'ble Tribunal for seeking 

justice in this matter. 

That your applicant begs to state that 
the Respondents have issued the promotion order 

dated 6/? August 2002 against the Government 

Circular and also against their own Memorandum. 
Thur applicant has got reason to belief that the 



-- 

Respondents are resorting colourable exercise of 

power to accommodate the persons of their 

interest. 

	

4.I2:1 	That your applicant begs to state that 

the actions of the Respondents are iliegal 

arbitrary, violative of the principle of natural 

justice. The acts of the Respondents whimsical. It 

is further stated that the Respondents have acted 

with a mala fide intention to deprive the äi1 

cant,s from their legitimate rights. 

	

4.13] 	That your applicant begs to state that he 
has made prima fade case against the respondents 

for not giving his due promotion to the post of 

Office Superintendent. The principle of balance of 

convenience lies very much in favour of the 

applicants and in view of the matter the 

applicants pray for an interim order directing the 

Respondents not to implement said impugned 

promotion order dated 6/7 August 2002 at Annexure-

F or one post of Office Superintendent may be kept 

reserved for the applicant. 

That your applicant begs to submit that 

the applicant is aged about 58 years and he is at 
the verge of retirement. 

4.151 	That your applicant begs to state that as 

per his knowledge there is vigilance case/ 

disciplinary proceeding pending or contemplated 

S 	 S 



against him nor any adverse remark in .ACR 

communicated to the applicant. As such, It is a 

fit case to interfere by this I -3on'ble Tribunal to 
protec.t the interest of the applicant. 

4.16:0 	That your applicant submits that the 

procedure adopted by the authority in the case of 

applicant is improper mala Tide, illegal and 

without jurisdiction. 

4.17]! 	That your applicant submits that in any 

view of the facts and circumstances it is a fit 

case for passing interim order protecting the 

interest of the applicant. 

That this applicant is filed bona Tide 

and for the interest of justice. 

5]9 	GROUN]S FOR RELIEF WIT!-! LEGAL PROVISION: 

5.1]! 	For that 	due to the above reasons 

narrated in detail the action of the Respondents 
is in prima fade illegal, mala-fide, arbitrary 
and without jurisdiction. 

5.211 	For that, there is violation of provision 

of existing Central Public Works Department 

Manual, Volume-I regarding promotion of the 
individual. 

5,3]! 	For that, the Respondent No e has not 
shown any reason or causes for issuing promotion 
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order dated hi? August 2 11112 without considering 

the promotion of the applicant. Hence, the same 

are liable to beset aside and quashed. 

5.111 	For that, the action of the Respondents 

is highly illegal arbitrary and also violative of 

guidelInes of Promotion Policy. 

5.5]! 	For that, the Respondents have not 

scrutinized the seniority list of the Head Clerks 

properly and thoroughly. Hence, the impugned 

promotion order is liable to be set aside and 

quashed. 

5.61 	For that, the lespondents have violated 

the Article 14, 16 and 21 of the Constitution of 

India. 

5.71 	For that 	being a model employer the 

Respondents cannot deprive the promotion of the 

applicant without any justification and reason. 

5.81 	For that, in any view of the matter the 

action of the respondents are not sustainable in the 

eye of law and as well as fact. 

The applicant craves leave of this 

Hon'ble Tribunal to advance further grounds at the 

time of hearing of this instant application. 

6. 	DETAILS OF REIIEDIES EXHAUSTED: 

4 
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That there is no other alternative and 

efficacious remedy available to the applicant 

except invoking the jurisdiction of this Hon'ble 

Tribunal under Section 19 of the Administrative 

Tribunal Act, 1985 

7. 	I4IATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT: 

That the applicant further declares that 

he has not filed any application, writ petition or 

suit in respect of the subject matter of the 

instant application before any other Court, 

authority, nor any such application, writ petition 

or suit is pending before any of them. 

a. 	RELIEF SOUGHT FOR: 

Under the facts and circumstances 

stated above the applicants most 

respectfully prayed that your Lordship 

may be pleased to admit this application, 

• call for the records of the case, issue 

notices to the Respondents as to why the 

relief and relives sought for by the 

applicant may not be granted and after 

• 	 hearing the parties and the cause or 

causes that may be shown your Lordships 

may be pleased to 	 ; 

direct the Respondents 

to give the following relief: 
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8.11 	That the Hon'ble Tribunal may be pleased 

to set aside and quashed the impugned 

Office Memorandum No. 5/20/2002-EC IV (C) 

issued under Office Order No. 155 of 2002 

dated b/? August 2902 issued by the 

Respondent No. 2 and may be pleased to 

direct the respondents to consider the 

applicant 1 s promotion to the post of 

Office Superintendent since 1999 (i.e., 

after one year of refusal of his 

promotion with all other consequential 

benefits entitled by the applicants. 

8.21 	To pass any other order or orders as deem 

fit and proper by the Hon 1 ble Tribunal. 

8.331 	Cost of the Case. 

91 	INTERIM ORDER PRAYED FOR: 

The applicant most respectfully prays for 

interim order from this Hon'ble Tribunal that the 

• Hon'ble Tribunal may be pleased to stay the 

• Impugned Office Memorandum No. 5/20/2002-EC IV(C) 

issued under Office Order No. 155 of 2002 dated 

6/7 August 2002 issued by the Respondent No. E at 

Annexure-F and may be pleased to reserve one post 

of Office Superintendent for the applicant till 

disposal of this case. 

101 	Application Is Filed Through 

Advocate. 
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123 	Particulars of I.P.O. 

I.P.O. NO. 

Late 01 Issue 

Issued from 

Payable at 

1133 	• LIST OF ENCLOSURES: 

As stated above. 

.%jerification. 
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VERIFICATION 

I, Shri Girist-i Chandrá Borah, Head Clerk, 

Office of the Executive Engineer (Electrical) 

Guwat-iatj Electrical Divisiotm(entra1 Public Works 

Department-, uwahati-15 do hereby solemnly verify 

that the statements made in paragraphs are true to 

my knowledcie-, c• i, 	/  

those made in paragraphs 	. ,, C• 4M 4 
are being matters of records are true to 

information derived therefrom which I believe to 

be true and those made in paragraph 5 are true to 

my legal advice and rest are my humble submissions 

before this Honthie Tribunal I have not suppressed 

any material facts 

And I sign this verification today on 

this theday of 	 20112 at Guwahati. 

JW4A OYLU \  
Dec larant. 
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GOVERNMENT OF I NDIA 
CENTRAL PUBLIC WORKS DEPARTMENT 

rcro 9(55  )92/SE (C )/Cz.i 31 2477 . 
	 Dated:- 31 .3.92. 

(FIFICE 

I, 

4. 

Ondermention.ed UDCs 	hereby promoted as Head 
Clerk on purely tcn'iporry ists in the scale of py of 

. 14OO-4O-.1OOO-E 5O2O/-' iom t 	d,te ofcctuai assuming 
ch3rges of higher posts untill fuTthCr orders 0  On promotion 
they1 shall be,.p pro'oQtion or a.priod.of .2 (Two) .yars 0  

': 	 JJ 	 s 	 • 

..Seniorit basi 	 . -. : 1 •. Meri.t basiM 
I 	S/ShrTBa13c7 	i 	/C1-ii Lk

kt  

2 	 ') 	' 	'Jadu Prsad 
3 	,M 0 1Joy 	 G.C.Borci0 

" ik)RE. , SC) 	 A 
? 	S'rt 0iAv Rent acdhn 	 ., 	 CRBco, (cT) 	, 
'?) 	'f.Pratin 	Cranthi. (SCt!O16) 	t 	 KiEi'cr (30) . 

7) 1 	I Parul. T)L  

Ccneqnt tQfl above tromotion the .'io1lovng 
transfer/postn o: promnofe .pre hereby ordered ith 
immediateffect in the in1;we.st. o:C PLLlic service, 

1 	
1 	 £ 

	

11 1'emo4 It 1rori'' 	' 	To 	 Pomar1cs 

S/Shr'i B 0 Kerii1 rir ' CD/CPJI , 	DCD/CPWD 	' Existing 
. 	

-; 

!I S.R.Bhst.±acherjee BCED/CP\-D.. S 	 CD/CPWD 
• 	 BBSSR A  . 	 Rai.ang 	S  

3 :11 M.K.Roy 	 DCD/CPWD 	1C1)/Malda 
1 	 1fl'cC1 

' 	KD Rai, 	 ../CFWD 	NCD-ltCi?iD 
:rmphai 

5) " Ava Ranj ]r.hm CCDII/CP'flT; 	DCt./CPI'TD 
S 

6) 	Prrnita Chi- CCCl/OF\T 	IODI/CPV4D 
S 	 Ci11CL, 	 is'lrnpiir 

 Paruj. t)utta - CCIII/Cr.t S 	 1CDTI,CPWD 
C1cutt iSlfltpUX 

 " 	 5 .K.Banik CODIV/CPWF •MCDII/CWD Vice 
Imp1'ii S1PMukherjcc 

 " 	Jadu Prasad pcij,'cpp PCED/CPWD Exi7 ting 
PAtn I P3tn. Vacancy 

" 	C 	C ,)3orn1 AA 1 	/rpi - 

.1 	. 	.11 	I 

A.B,Das CCCIT/C') i'1D/CWD Existinp; 
•i 	cu ut :crhmpLr Vcc3ncy 

;t 	K,R,Boio /C/C,'ii CJDI 	:;PwD  Tic 	hi':L 
ai.1iti. GU1ati. . K. MUkhCr IjIO 

1 s - c. Jasizr COY!/:UW TCD/CPWC Vice 	. C r4zce 
C.1LULL ArtaJ.L 



I 

'4' 

- 

The , promotil Cs will have to intimate their 
Rccepi;ance/rcfusaj of promotion within, 10 dayO for 
Calcutta and 15 d?ys for outstations of the issue of 
this.. order The concerened controllin officers are 
hereby requested tp obtain written acceptance/refusal 
of promotion form the promoted' persons and to communicate' 
the same to this office within the date specified above, 
No conditional aáceptanco of promotion will be entertained.' 

In case no intimstion about occeptance/rcfu'sal 
of above promotion/posting is received from the promoted 
person within the specifieddate their promotion are 
liable to be cancelled without further reference d  The 
controlling officers are also requested that if. any : 
Vigilance/discipliiiary, case is pending or contemplated 
arint any promotden '  the affect of promotion should 
not be given bo iim and the fact rroy plasc 1- c commurli-
catc'i tc 1qthi office £orth'vith e  

Th officials who accept promotion may please be x 
relieved imrne3ately without waiting for ubsttutc as  
per 1nEtructjos pf higher aubhorities 

I 	 J 

Superintendtng Engineer 
oordintion Circic (EZ,i, 
CWD, 	t-2C) 

I 
Copy to  
1. The Director General of Works,:CP1,'Nirmanhawn, 

ewDeihi, 

2, The Chief Engineer (EZ), CP'), Calcutta. 

3,, The Chief Enginer (II), CPD, Siliguri, 

4 The Chief Engineer (r'EZ).CPWD, Shillong, 

5. All SES/SSWs/Efls of C PVU in regton B . 

6 The c3ecretary CP 1PID, StaC Association (z) Calcutta. 
7. The Regional Secretary, CPD Non-Gazetted Off ice, Staff 

Association, Ca120 ' 	•' 

EA to'Superi:rftending Engineer, 
Coordination Circle (EZ) 
CL, Ca 1 cutta.2? 

' 
/ 

A .a 
6  
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No 5/6/93 CC.IV(c) 
overnrnent. of India 

Directorate General of Works. 
,I y Central 	Public Works 'Departmert 

H 

/
:J 

Nirman Bhawan, 	New Delhi Dated the April 	17thj99a 

t 
OFFIcE ORDER No 88 OP 1998 { I 

• 	
- 

-• :.TheDrec.G 
follo 	1He&d 	Clerks from Works-I8 pleasI?d to promote 
the 
Rs 

the the 	ca1e of pay of R 8 . 5 oo-a000 to 
post 	of 	Ciri1( 	Office 	Superintendent 

they 
5500-175_9000, on 	regular 
aurne charg( 	oP the 

in 	the 	scale 	of basis 	
with ef'ect from the date P08t, 

S No 	Name of the officer 
S/Shrj ..  Whether 

SC/ST/OC  

2. :': 	 PR 	-KtIrL) i 00: 
3 

ngm 
OC 

4. S.1 .aiagopa OC 
dii !Sin g ft 	. . 	. DC 	. 

7. 
6  K 	Ashok Kumar 

M S 	Sad deya 

Sc. 
OC 

K 	G u h 00 
L 	Pras DC 

I  
1 G G 	(ulkarnj ST 

11 ND' 	Bhajja 00 
 !S.K;.8an.ik OC 
 . .. OC 
 
 

. 	:S.K.' 	Naskar 	. OC.. 
SC 

16 
G.C.Borh . 	

-- . 	:K.R 	arh  OC 
17. 

18, 
. B. 	Ganapat hy 	a1u 

Si 

 
SarJun 	Singli 

ST 

 Arvind Kumar:srjvatáva . Smt.-  
00 
OC 

21 
. Poorm Kapj 	, 
DanIel 	Natla:iiai DC 

22 
Kishan Cha-id OC 

2. 
Lhg 

DC 
The y will 	bo on probatj 	for date they 	SUfle 	 Poriod of two years from charq asCircle 

O1fSuperintendent 
SuPer tendot:th,. a Cicjo 	°ffjc0 Po5tg/trflf0 H 	-. 	. . 	.. 	 .., 

I 
. 	

are mado as- Under: 
S) Kati of 	lhs er 	Off Ice hat

flce 

I 

o, Of H cor 
S/hr 

to at 	Of Qc 	prüenf 	.. 	whfch 	.. Remarks 1  
- orkin 	posted 

. 

• 	
, a. 	,: 	. 	• 	

.'- 	
: 

6 
V. 	Des 

-------------------------. I, 
	

•' On 	D$pttj,i 

	

Ragpur Cen, 	Cir, DRAT, 	u5ba1 	 59pu Agathst 4xisting 	vacncy 
2, 	P.P.M. 	xUrup CC 	 -' 	-- 

•. 	. 

Silljgurj Cet, -. 	-do- Div. CpiD, 	Clr(188) CP(D 

:- 	:- 	. 	-ii.- 	Li4'--...- 	
.* .................• 



I 

• 

• - 	, 	ha I i n9am 	OC 

S . 

Pondicr:y 	galda Con,.CircJ 	-do- 
Cent, Oiv, 	CPD Xalda 
CPWD I  2ondi;hary 

5'., •\ 

4 	S 	Rajagopal&n 	OC 	CCD 11 Cheroai 	kurshiodabad Cen 	-do 
CPD I  Chenn,ti 	Cr Murshidabad 

S 	•• 	:; 	
: 	 S 	 S  

5 	Adil Singh 	SC 	PWO)17Oeth 	t SSWIIPWD CTO, 	Vice St 	urnma K&idr 

	

S 	 • 	 • 	 55 	• ".•:• 	 . 	 .• '• : 
	 Dellitt?.. ' • 	S. 	•, 	transferred 

S 	 ' 	•' 	

5 	 . 	 , 	 t. 	.•.'.'.; 	S 	
5 I 

S 	5, K., Ashok Kunar. 	IOC,.t.I.0 Triant1ru t,D,. 	'JddhpurC,C.CPO, 	.Aganst axsinj va:ancy 
. 	. 	

if 	' 	' 	
, 	 I 	• 	. 4'IrI./ ,:;';.r 	..,.. 	

;. 	 S  

	

I 	 I 	)'• 	 t 	 ; 	 1 

	

I!f 	 \ 

S. 	 7, 	X.S, . 	 .' 	PDEC-I1,e1hi 	:Againstexisting vacuny. ; 
.5 	

I 	
1rftI 	I 	 I 

8. 	PKGuha 	111'Cooch Behar C.D1 	Coochieha( C.C. 	'-do-;.' 	• . 	 . 	 . 	 S  

I 	1 ,Jl4I 	 s I I 	 n 	 I #flU 	fl L 	 I I 
., 	S 	 • 	

' I. 	• 	
. 	

. 	,, 	
: ' I . 	 I' 	 oO 	ar 	. , 	•, 	. 1 	 euar I • 	, .. 	, ';I.4 	 • 	.. 	I 	• 	 S 	S 

13 I 	I 	L 	Praad 	dIj ST4 	I 	Ptna C 0 I 	I 	atna'C 	C1 Patna4 -do- 
I 	, ! 	, I 	I'I1 	t 	I4fII , 	I I 	1 I 	11111 	I 	j 	t1l:t I4"'I 	f.  

IC 6, G h Ku1k5rnI. 	OC 1 r)II1 	Puna C 	D 	CPO 	BhopaPC C CPYe4-do- l  
1 t 	.' r '. 	. 	 4' • 1 	 , . 	.•. ........... I 	l 	I' 	 Puno 	ir"t 	It } 	Bhopa 1 	I ft 	 I IItSt  

ft 	
I 

11 NO 	9hata 	OC;n1ndoro C C tiv, 	' Bhopal C C C CPO1I1-do- 
.n d oraI11 J  

	

BP8I 	

I 12 S 1 	Bank) 	octj 	C C 	IV,Ca1cutta I C 	C -I,Ca1cutta 	i-do- 
jtrt. 

) 	13 Jadu PrasadJ 	3Oc1 	PC C O,?atraY PlI I 1  CEEZ)1 Patna, L 
r 	

Jft 	iI4 	 4 	1 	I 	1 	114t1 14I 	 • 
ft 	 1 

14 SIK9 	akari 	 C -'S11cic C ,CPD' 	do 	
•,._••''I1' 

2 	 II 	 Mt4 	

I 

0 C 	9orah 4 	OC 	/CI 	uwaii , 	Gut1ICP0kfdd' 
/ 	 .1 	.; 	. 	,.: 	I 	' 	iI•j,,.,ft 	I, 	. 	.  

/ 15 K R 	kro I 	511 	I IC E C 0_it 4 Ii Jwahtl Asa Cen Clr-I, ft 	dO- 

	

II 	I 	,I 	 '11 
l. 8.Gonapathy 8abu!' 	 'S$(5Z-II)1Hyderabad-do- 'I 	I 	II 	I 	' 	4 	I 	II • 	I 
18, Sarjung Sing 	:OCj 	:.C;DI14Pa1;1a 	.. SSZ)-II4Patns Y' -do- 	. 

	

I 	ç jIi 	I 	II 	 I 	 I 	I I 	1 	1 	1, 	• 
19 Arvind Kurar Srlyatava 0C I Lucknow 	E )lv 	CE(X2-IlI) 4 Jaipur 	rdo- I 	' 	i11 	j 	I / 1 	I 	f4"'( 	 I 
20 	Sat C. ,  Poona 	Kapil' OC 	W I 0l3,0el1i 	11 	CE(OD),0elh1 

I 	 P 	 ' 4Ift I 
21 0an1e1athan1alrf O 	I Exchn Dlv 4Oilhi I 	SSW Elect-I 4 0e1n 	, vice Sh S K Bed 

	

*l1'I 	i1 I 	 '1 i 	transfer 
22 	lshanChand I 	fiOCI I "itt 1 0 :yO e thI hi0CC ; IXDQ 1h 1  

The following po'&Lings)trarisfersin the gride of Circl 	Office Supt1 	 , 	S 
from their proset place of'posting due to the' r rqusst and adainistr&tive reasons 
are made as under:-  

51 Hane of the 	, Yhether 	Office at 	Office to 	, 	Rerarks 	S  
Ro. Officer 	SC/ST/ac present 	which 	S 

S/Shri 	 working 	posted 

Smt. Purnja Kandjr'OC 	SSW-I1I 1 0eih: 	53W Elect-lI 	Against existing vacancy 
PvO I 	, 	C?0 1 0elhi 	S  

S,K.Beri 	OC 	. SS-E1ect-1,(elhi 	O.C.C,C-iOelhj 	-do- 

--------------------------------------------II - II , 	4 	 ft14 	 , el,I.nli.I 	 II 	 •I 	 I 	4 II4i'l4ft,I*1jfl ' 	II 	 I 	1111 	 11 5 1 	 .1 
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1 	ç7 

5, 	
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• 	

All concernadoffjcers are requested to rflieve the pro4otees without waiting for their sub3titiIt0 • to join new azsignon 	bynk ing internal arangi3aefltathat Is to say byal)owi 
a 	

Senior UOC ng handing over chtrge tc the 	where necessdry &ubjct to the onitl 	that they are found fit fror Vigi1nce 'ngie y the concornd '5QpOtffltdig Enne 	§o far as this Of rectoraLe is concernaj i 	is cErtified that no casejsrpendIngtQr beig co;tem]ated against then and they are free from Vgi1iince It 	ay 5  be 	
adeôJear to.tha indjyjduas concerned that i case they, do ot join aa Crce Office Suer11tendent at' he, place ofpot1n( 	It iill be lf0esumed that they aro not intare3ted fn pona, for this postt and 

thatwould floun to rafucalfrproaotion and 0ich vlfl render th3r debar fo further consideratfon forthisport for I period of opa tyear 	 ifpronoL i o n ,a ny 
by the prooteos jy bafowardD thi; Directoratoas soon as 

it lsjivon 	In cese th& pr000tes dontt give .their, 	 they,  shou1db ro1eyed of..t} duf 	aeediate'!y after ep;rj of the period of45 days andLPC Issuef s 	 ( 

• 
	

•: 

if  
iS 	 I 

• 	

• •) • 	
;:. ; 

•Y
V 

4I 	

i•,••y .' 	

''i' 
J . 

II 	AiN 	 i 1 " 	Ji l q1 	, 	 ,, liç 	I 

i;i 	lit 	I 	l 
I 	

14 'Y4;Jl, 4 1 i 	 l 	 ,  

I 	! 	

I 	
t, 

 1:1 
•c 

i  

• 	 • 	 • 	 • 	

.5 	 IS 	 1:i• : • 	 •• •, 	: I,. •: 	 ', 	•., 	1.:: 	.• :-:•• 	 • 	 .5 	 • , 	),I 	 çi 	I 	
I 	• 	) I 	t 	•l l ( ;1I 	

l 

	

I 	 I 	( 	 i 

(suRcER PAUL) 

	

I 	i 	 , 	
I 	

l 	tOy 	Dlrector(Tr4ini ig) 
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To 

I , Tizc DLroor PJnora.2 of J7orks 
JVran Bhawan, 

7(3W Dc1hj71QO1 

6 
Dcztod Guwahatj tho 12th xf ay?9i? 

2'LIROUGiI :FEbp1R 

Sub :, 	"propto on to t1ze'pto 0fJt 
 -. 4ak4ow1odgopt hocof t i 	f 	

k 

• rill U aaJcfloZodgjng your offt ce  aatcd 1 7.4 1 99e.%t tli 1yo 	Ordar Jo 6 of 1990 
foryour kind otferof my of Off loø SUpO7'tfltdO,jt 1n tha hLwahatt Cantral' EJp 

Guw 

Thai3y wtth:du 	
bag to i nform you that 

"t)roa 8.. ot y . PCrUZJZant1y db1 	chud lnora 
I 	

, I r .2) 

1••' 	
.•J: 	•:4  

• 	 ,.. 	 , 	
•p,;.. 

•• 	 , 	• 	 .• 

fl8tr12"of'7Ay. 4ifO L.; and ,' 	• .: 	• 	•' 	. 

	

•;I . 	

£ li7CS8" (llypn8jfl) of Til.yicif haa 

	

.•,•• 	

, aOcepae •of• 	 j
r.t rimai 	

/o oervo a Offico 
a hghar. I 	 ; 	1 	
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2tlZ efora0 	that you 	
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/JLEJ 	
8C4fJZ43 	
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- 	 5/2(96 EC IV(C) 
Government Of  

Dii ector General 01' Works 	41- 

Centrul Public Works Department. -''." --- 

JJ'L. 
New Dlhi,dated 

OFFICE MEMORANDUM 
------------------------------------ 

'SubjecL - Revised ieniority list of Head Clerks In CP\D 
1'at all India level as on 01-01-1996. 

	

• 0 	 S 	 -. ' The urder1gned i directed to fonIrC herewith 

	

seniority 'list of HEtadClerkS0 in C.P.W.. 	as or 

01.O1.1996 duly 	incorpor,ated of; objection 	r13ed 	by 

ivarious.oiijci.als. 	
0 

.1 

	

Al 	the cf.ficrs are requested to circulate the 

11 st moñgst Head (:1 erk world ng In the I r Offices for 

thoi r imfor mation 

	

.ncjisflic)J:ity_jjij, 	 /____• 	) 
(B. rHETTEU> 
Sec 1 , on OfFicer 

To 
ne Su Al I 	ot ntendin'i 	U. n ciir 	(Coord) 	circle, 	all lled 

Cleric indicated in thic, list for the office re(or 

CQY_t 

	

i\ll SEs/SSWs/DOH/ADOH/EEs etc to c1r.cu'latt 	the list 
to 	all the Head Clerks for their informitiDfl and 
necescary action f any working under the 

	

( j 	IIHETIRI 
Sectwn Olficor 
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/ 	 1:: zT f
1 Op 

2 

/1 cc 
 

fT
cc  C. b 	n 	oj 

JJ1r 

021091 

 
oc 

Ii 
7 	
GVIYR 

1213< Ge 	 oa,01 

vg 
1 

9 -Do 21/ 	

52(c) 3O/O/55 13/06,55 
0ô/i195 

11 c 	 3 vn Vi 
10 	r CHIHNN 

-- - 	 - c, 
Oc 	

1/O6/47 

/
1 

P R 

1 
-- 

21/,- 	

2/*Ej 
Ge 	

04/ 

12 
2I/95/ 

_ 

HLJ 

/
/ 	

13 	
R9JER 

Ge 	
06/0647 Oro,r0 

- -•. 

'2/67 	
05/12/36 

Ge 	
l4/o4/5 

1 	 14 	
0LLIP 

2.12/as 	
Trlchur 

order.  

1/c2/74 	

05/12/86 
O 	

O/0j/51 
Cflcel1 11/12/86 	 8<1 23/0/74 y 

05/12/86 P C C POdChey 

 
Ge 	

23/09/49 
30/05/37 	

3 
OR/Q2,, 

Ge 
/1 C 3 /02/97 	

27/02/87 
01/o3/5 	

12/!2, 

V H. C -/C/7 cc C 1 0/0L/ 

57 	 South 

/ 
O4/, 	

13/07,62 RAtl 
DAo Sc 	

1/1j/45 i/O9/57 	 CD-il 
20 

/ 

24102157 	
ECO_yr 

7O/o6 	
11/09/97 

Sc 	
02/01/42 

21 
2?Jo5/ 	

- 	1I/99/ 
17/11,9 	

Fr1bd CO da 3c 	
01/08/44 

- 22 	R 	Sw0 

-cj,'09187 	

13 	(D) 09/11/97 Ge 	
- 	17/06/40 

- J 	
- 	23 

ItuKkERjEe 

26/02/88 05/05/1 	

O5/!/87 SC 	- 	05/03/40 

- - 

24 	C.Sv_ 
/ 

/12/ 	
Trjve. 	

Ce-CE; 

	

2/o4/63 	
23/11/97 

	

-. 	 -- 

Cc 	
C6J0<,<2 

 

05/05/25 
02 

01/11/42 
21/09/62 

1c/,0 

MCED1 3 

- 

- 



S. f 
'I 
	 ' 

f
/1 . 

/ 
--- - 

- 
ST 02/0/ 27/0/64 01/08/91 23/08/91 ECO-li 
CC 10/0/4 20/03/3 11i11/91 06/12,91 Or R H L H Div 

L- 
-1- VA 

- 01/04/52 
1 7 1/11/91 30/05/92 

- 

Cc 05/03/44 06/02/63 05,_2/91 18/05/97 

C-v . 

Cooch Behar C Div-I 
sr 01/02742 28/10,65 22/01/92 10/02/92 Patna C Div-i 7 
CC /C0/39 0/09,55 07/Q2,92 2,C2/72 Sr1na- C 	t Civi' 
SC 02/11/44 13/09/63 07/02/92 03/04/92 GTB 	Nv.L 

JJ 
sc 06/06/39 jt/o/6s 21/02/92 II/Ozs/92 Hort.East Div 

C 

OC /02/70 - 
2e/02/92 15/06/92 8.Co1v-1I(o 	Deputatior. cT 

- CC 15104 140 17/1/60 

. 

22'02/92 09'03/92 

. 

S if.  0L C E 1 ect 0 V 

C' 

oc 14101/52 04/02/74 2/cjq 01/05/92 Indore C E Dv 
STK 

CC 05/02/42 27/11/62 31/03/92 27/04/- CCU-vI Calcutta o 	J3u PRASQ oc 02/01/ 03/01/63 31/03/92 08/04/92 
3-? 	S.?5KAR - 

PCEO Patna 

90 	C 

SC 01/085 Z9/oi/s  31/03/92 14/0/ Bubanesar Central Djy- 1i• C3AA 
CC 01/01/45 / 	/ 31/03/92 30/04/92 •. 

- 

GCO Gauhazj 	- 

ST 01112/46 19/07/69 31/03/92 08/05/92 OCED-Il Gauhtj 

:-  
1/I1/77 31/03/2: 

Sai4c PA 	03U ST 
- 	 9 

28/05/61 	- 20/12/79 18/05/9. 06/1/92 

05//12 201021163 - 20/0/92 . 25/2/92 PCO-I1 95 
CC 1302/54 5/07/75 17/07/97 

 1ukno 	C.EDjy 
S 07/01/58 04/09/86 31/08/92 09/09/92 	- PW-5 (04) • 97 	CTEL Or 31/01/54 02/02/78 31/03/92 01/09/92 E)(bhDiy 	- 

• : 

\ 
OC 0'../0/53 78 31/08/92 29/09/ 

3C 05/02/49 1S/04/9 3111'08/92 29/09/ 

I 03/0
9/77  

J0S1 	 CC 	12/05/55  
	29/09/92 	 P0O1vi0. 	

- 

5-. 	 . 	 - 	.. •. 

	 S 	 S 	

- 	 4 I 	 - 	 -. 

- 	 ----V 	 . 	 .• 	 - 

5.-- 	 .•. 	 . 	- 



	

• 	 Govcrnmcit ofl7ii 	- 

CCffl 11 Publ;c \Votk I)epat 

	

- 	
No )(59)'Sctuon'ñ IC/SI' (C ')II kiOO'( il/ 7/ 	/ 	 Dcd 

	
/~ -•"- 

Offkc i\4cnioi dH(IUfl 

A Provisioiinj Scnjorjty list ol Ilead ;ClCrks in GPWI) under Rcgwn '13' as on 

01 .07.2000 is Scot herewith, All SF,s/ S1.(l1.A)/ EEs (iie P0 to CE) in QPM) Eastern 

Lone, IflB Lone, 1im(1itc.), Patna Zone, No,th Eastcrn Znc I re fCqUcstc(l to circulate 

the hst to all conccrnccl Htaff and any discrepancies if found, with regards to factual 

position of 44l*' such as 1)013, Dak. of Appointrncnl /Atlaehcd Ofliec dc etc iccu\ ed 

from the indivklual may please be chcckedwjili rcfcrcncc to CflITiCS in the Sciicc Books. 
ol Shif nd sent to this office for ncccss' icOon of this office 

ncl: One 	- 	 • 

- 

	

(DHorer 	I 
• 	 5uper1nthndEnjJnccr, Co-Ord1nnion 

\)/ 	.'OPY ((1: 	
• 	

f / 	/ 
the Director (.sencral of Woik.c. Central P(f,]1., Nhman 13hav1iii, NI \\' 1Thl I II-

• 110011 	
5 

']'Iic AddilionalJ)jrcctor General of Works(ER), C1\VD, Calcutta-20 
:3) The Chief Engineer, EZ-i, H,NEZ, El, fl3J3Z, M13MZ under Region '[3' 

All (he Superintcnding Engineers including Superintending Enginccr(P&A), Civil & 
Elect. Region'B' 	 • 

All the Execu(ive Engmeci(Cii1 & Elect ) under Region £131 
The Secretary, CPWD. Staff A.ssociation, (EZ), Calcutta-20 
The Regional Sccrct.aiy, CPW'D Non-Gazetted staff Association, Cakutia —20 

	

- 	 — 	- 
- 	 - - 

	

(I 	_- 
Sure ,ØtendInj Lnqlnear, Co -OttIntla 

(1/1- 

G1l)-I 	 , 	"y'I5 	 : 
Dy. 

....................... 

let 
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Office of the Supdnntcridlng Fngineer, CoOrdjjatjon Circle, CPWD F.a.stern Region, 
• 	Nizun Palacc,CalclI1la70002 0 



	

- 	
Provisional Seniority List ofRead Clerk in Region 

	as on O1.'07/2000 
/ 	!) 	arne 	 Catgo 	

Doll DOEInCP%\1) DOEInCdc DOCOF DOSentorj
, 	Omce 	Rcn 

---- 

	

U 	 O1'11'49 24'OSGS 	lSOji9J 	
O5]2'9ü GCFD-LGuia 

	

/ 	L) 	K Gua 	
OS'03'44 06'02( 	0059 7 	010377 	05I291 Bha%% 	DIl),Ca 

 C. Bora 	
01 ,1101145 17 08 65 	30 04'92 	

31'03 92 GCD Guwa 

- 	 - 	 -. 	 - 

	

/ 	
4) Rebi Dzb 	

01,03/43 05 1062 	(')'07i93 	0I ,'07,gO 	29/'93 CCED-V, Cal 

	

I / 	 P. 	
OS 10'43 2140262 	14'12'94 	0I 109 82 	0ZI24 DcD, Dhanbad 

P. G. Chakribo 	
0l'12/45 07'07'65 	03'0'95 	0I'Q8,84 	02/1294 CCED- Cal 

A K. Ro\ 	
O102,4g 29/07168 	07'12/94 	01'08'84 - 02'lZ'94 CCED- Cal 

E 8ck 	
ST 	- 03/05/41 17i06,'53 	27/O595 -  01/08/68 	0'12'94 CCD-\ 	C 

	

 C. Das 	 SC 	- - 01 03/44 09,12/65 	09/1i94 	06'091g2 	02'1Z4 	0ua 
) }L S \ 	

01 07/46 02'07'72 	0lO6'95 	O108'84 	23'03,5 BCED, Bhubanesw 

	

1) R3 Gup 	
17 01/43 05/04/61 	20'10'95 	01 '08'84 	23/035 FO to CEZ-, Cal 

;2)  U. D. 1 	
15 0 7/56 	

2604'% 	 - - 2 1/03 '96 Project 	Gu a1 
) 0 C 	

10 11/40 	
30103196 ati 

SC 	 21,036 0 Cal 9 1 	 , 
) S. K. Ga 	

: 	0/52 22/01 79 K. Sark 	 06'1297 	01,04 84 	2036 MCD 	da 03Q8/55 	 22 04'96 	 - 2 1/03/96 BCD-L Bhubaneswar  
1 	P C Clukbo 	

05 03147 
Pau' 	 13 09'96 	 21103,96 BCD, Basat 

K 	
- 3 Ji12/46 ; 	 /04'96 	 211O3 	SE(P), EZ- C 

i) SLQfl L 	 ST 	;O1'0 B. B. Ro 2/43 	 15/07/96 	 31105196 RCD, Ranchi U 	 '11/2c o 	
05/06/97 	C, Patna 

: 	S Chaabo 
1' L 	 O12'4O-- 	 - -- 	

- -051/97 CCC-gc 
P K 	

20 11/40 	
05/'97 SEW) E EZ Cal 

2: 	
ST 	 27 10/46 	 12'O6'97 	 05/06/97 MCD- 	phal 

C Ghos 	
, 01 01'4 	 140797 	 05 106/97 Project 	Guwahati  12!02149 	- 	09 06'97 	- 	05/06'97 CCED-g Cal 

K 	 - 	
- 	10/0/49--- - 2 	C.D 

:- - 
	- 

01/03143 	 16.07/97 - 	 05."06!97CD-\ C 



i 	 I 

2S) J K.. Chocvdhuj-v 
29) RK.Mond2J 
30) 

 

S. C. Sarkr 
31) B. C.Sarkaj- 
32) D. Tharn 

R.K.ij 

Dhar  

AC. Sharrna 
AK.Das 

3) imaJKrfl 

39) \f K. Biswas 

41) P. B1iadj 

42 ) K. Mufljk 

43) S. S. SinJa 

• 44) S. K. Charteijee 

45) i3aieswar Roy 

4) R. \.E. Debiuffi 

47 ) San-tar Biswas 

Tapas Mukhctjee 
Srinarayan Prasd 

50). KarunamoyD as  
33) W. D.}3hutja 
27) A.\iajurn(ar 

40) B. Ram 

• . 

Catecory 	DUB. 	DOE 1 nCP\\DDQEjpGJe  flçj. ----------- .................. 
Sc 4'Uo°1 4 . 

Sc - 	- 	08110142 21 0797 C' 
• 	:.SC 08109/49 

-: -• 	 --- -. 	. 	.•. . 	. 	........ 
ER 0103'41 - 

060697 
ST - - 
	0110442 270697 --- 

tJR - 	} 09'03142 	. 050&97 0 	c. 
TUR 040462- 

- 
UR --- 01'01/42 	 , 25 0697:i I CS1C6 	 C: ER - 	03'02/45 o 06'97 	:: 0/o 	9 ccc- 	c ER  0797 CD 06'7 
SC 29101,54 0307'57 C510-9 C - r : 	- ER 031J/40 	04'03/63 120799 	01 0382 	3 
SC -.9!06/43 . 05!12'62 30:O6/99 $O0; .011/08184 

IT 

-13J05/4105109161 020799 
ER 

3 c 
31/03142 	19'12/62  

SC 	 0Z'0L/44i G4103'63 30 	99 	01 08,68  
2'03 157 	1Q'08'82 23 0 99 

SC 
30 

11'01158 	16'06/80 29,0799 30&.99 I -: UR - 	28i02J54- 	04108/79 14  Q7i99 
ER 03 02144 

30 36 9, .i 
081'01 63 12, 10 99 21 0' $9  SC •: 	•• 19/10/4 2 	08105/63 27:09;99 

ST 
• • 21(Y9/99 C('T • 	• 	• 	. 	14,'12140 C06/97 	,.. . 	•. C': SC - 	1709140 

(- 

ç (' 	• - 	. 	• 	. 	'- 	" " I 
06(0697 	- 0.. 	.6 

' • : • 	IIJ[40-. 	• 	2701;98 —- 
S . 	• 	 . - - 	• 

- 	 -Cp.'nntei-idin g  Engnt-..-: 
CcoI.d 4iflCjJ .CJF :  

5.. - ; ---------. 	-. 1 cCl 	D \m 	2 - A C 	 J t 

• 	- 

x..• 

- 
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5 /2 0I2002ic IV(C) / 
GOVC1, 111I)CIII. of India 

DircctorC General of Works S 	

Central Public Works Departilie li t  
1/ 	 AAAAAAAA*)( 	 1 	 /1 

New Dell, dated the 	6' Augt, 2002, 
• 	 , 

The DcctorGcncial of  Works 13 p1ecd to promote the foUowng Hcad 
Clcifjoti1 the scaie of Rs 500O-8OO to the post of Cc! Office Supenntcndent 'rido II nthc sc1d of pay of i 5500-175-9000 on ie1ar bas with effect 

	

Joiii the dtc they SSurnc th chirge of post 	- 	 I 	l 

SI 	Name 	I) 0 B 	Category • 	No. 	S/Shrf 	
. 1. 	P.R.M. Ku 	06/06/47 	OC 

• 	 2.. 	0. Sa anathan. 	15/06/48 	C .  • 	• 
S.N.R. 	. 	19/07/4g 	0C 

	

frs. 	 : 17/051 	ac 	. 	 . 	 S .  

11 5 ... ..B, \Va' 	• 	I0/09/5 	OC 6 	K. Kakar 	1O4/43 	OC 	. 	. . 1; .  
7 • Smt, A. Gero c 	01111154 	OC 8  

S. Raj Chandra 	10/01/53 	OC 	. 	•. 

	

Snit, Rebcv *43 	Oc 1() 	Kjn.I1 	Ncclai 	30/10/57 	Oc 

11 	Ram Kanwar 	10/03159 	O(.. 	I 

113 r 	ranjcet SaIw 	20107/59 , 	OC 14 1 I)hati P.i1 	I 05/0i5 	I 	SC .........................

II  15 	\.. 1K. :Kl1:Inhl:I 	I 	Q3.'Ø2j3 	CX' 16 
56 L .SJIar!flzl 	 I 17 	 1

OC i 	I Sh. N.k Rain 	
! 05/06150 	OC R 

011 (heir promotion m Cil OfliCC.SUJ)n(CIldCJit lhcir l)Osting/translci' arc macic next page, 
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Name- 	 Froni 	 To 
SIShri 

1. 	P.R.M. Kurup 	I fctu Ccntial Div. 	I Trivandrum 

G. Sai'vana'.har 	SE(Coord)Ch(T 
	

Central 
Chcnnai 

6. 

Remarks 

\ 

Ccntra1 vicc Sh. Rajagopaai4,,'. 

Cirele.L[ vice 	Sh.C.. 
Kharan 	(Rc(d, 
31.7.2002) 

S.N.R. MC Div. Oh niui 	i/sorc CnLraj Cir1e 
lasuhrarpanjan 

irs. 	Anju .CE(NDZ.g) ; 
Chadha 	- 

N.B. .Warik 	°. Mumbai 	CraFSiligurj SSW, IBBZ 
Div.6 

R.K. Kkar 	EE(COrtsU!t;a(jOn) 	CE(P&P) 

1-3 

74 

1-6 

Against cxisiing vicanc, 

Against cx.isti.ng  vacancy 

Vice P.L. S:vairii 
7 	Smt. A. Gcrogc 	Prcsidciistatcs 	Ccntrt 	q trr' 	 I 
8 T 1 avic.landrThcED.m 

Chandigarh C. Circic 	Agthn.sstincaney. 

CED, Lucknow Ccntral Circl , á 	Agaiiut cxii'acancTT 

Jallandliar C. circle 	J Against existing vacanc' 
SE(Elcct.) CEC, PatnaAgainst cxisting vacancy 

I AJihabad 	 vice Sli. 1.0. Gupa rctirc 

• . 9 	Smt, Rba Dcv 	CCED.v Kolkai 

10 	rn. 	cc1aiu ECD.1 

1. 1 	Ram Kanwar 	I PWD C-ircic.LI 

12 	S unil Ma thur 	Hifl(L'fl 
Ghaad 

13 	KiranjeetSalwan 	HOrt.(.9!!t!j 
14 Dhan Pat 	DCEC.vI 

15 	A.K. Klianna : 	PWD ED.I 

jtNar 	
tgiLJ1LS1 Cx.iSling VaCanCy 

CE(Elect.) HydcTabad 	Against citing vacancy 

SE(Coord) Ccntra1 circle, Agaw.stcxistg vacancy 
KoLkata 
DCC.8 •. 

16 Smi 	O"U 11 1 ,111' 
Siuia 

LIM MID,  Delhi.. 
 J Sr(Ekct) 	CCECJJ, 

I on 31.7,02 
Agamijg1 ... 	

- ikoaua:  17 Sum Raj Kuma PWD Div.31 cIarCen(raj Circle, kice. Sh. 	EM. 	C. 
Faii wdcs 	C 

1. Nek fsn - 1JeU .\ssn 	Cenal 
promotion) - 	----------

-V.  

Against cxistii-ig Vac,mc 

Circ k 20. D.B.L. 	hul1 
DCEC-2 

t 	MecnaDCEC I 	Smt. Mccna Joshi. 

-..---.-- S. 	 V 	 V 	 - 	 - 

--- ---- 	 .- 

• 	 - 	 ' 	

V j LI  IVduLUflIfl 

23pL_wimi____ CL 
24.  N.D. l3hatia 	BhJ CEC, Bhoiil 

., 15, K Srtvat va 

SE(Coorcl) Chenna-j '. 	 Kuclip  
S.--. NDZJ 	- 	 • 	Vice l3.F3L..PhutI 

Indore Central Circle 	TViee Sh. U.K. Srivastava 

	

___ 	 - J V3. )J 

- 	- 
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Na l 

Al! concciied oIflei' a'e requested to relieve (lie plornoics without waiting for thc 	uhstituft, to join 	:sirn 	by making btemaj azTangemfl 	that is to say by allowing handing over charge to the Senior UDCs vherc flCCCs.ç 
subjc to Ihc COfldjtj0 that th 	ar found fit from VjJancc anc k' the CoccmcJ 1I)CflfltCnding Ergineers 

Officials concerned are required to join thefr units of posting immediately and end 2 copicE: of joining 'poI1 10 Us offieó, 	no 	ormaon regarding joining as Ojc Supcte ent 	rece.'ed 	30 cys of tle issue of the order, further necess 	3CUOn will be 	en. Th shoWd ao seiid cecatjon of havj thcseffapprajsaj 	d the CRs 	respect 'of the officials wOr}g Under them. 
Thc 001CLik on pmoon rny CXcrci.c thcfr option wcicr FR -221(j) for pay fLaon wiUüt a pciod of Oc month from the date th 	the chwge of 

the higher post 

(Dr. CV. DIIAARAO) 
S  

To 	 DY. SE .CrTRY 	 rN. , Iw- 

'. 

All.coflccrncdpAO 	 I  
j\Jj Concerned Superintcjjp Emigncc1 

3, AJJ Supdr. EI1ginecCaor) with 
the dirccon that ihe substute of thc Head Clerks being promod may be giv 

post ofO S, cn 	neditely 	avoid de 	filling up (he 
All 

 

OM ~;i3l COflc.c -ted 
PA to DA 	 . 

6, iiindi Sha1;1 (for Indi Version) 
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ri 	 No . 	 . ô.L 	.-....... ii- 	:-,. 	 \ Lc - 

	

c 	• 	 .. S. 

r Reod ant ( 	
-Vs 

1p c  

	

Advocat.e 	
s) C 

Itu :L 

lJaite 	L Or ) £ n e Tn b --- Unal 

i_s ar  a PPlicAtion  .: 	 ,.• 	 Ut1Oe 
secti on  19 of the  Adm Int strative 

uc. •TbUnal Act., 1985.assailing the 
.'t1i_timacy of the 

0 ffice order '0.155 41 	
of 2002 Promoting tho2S edC1ek$ 

.. . rt ,  

	

/ 	
fm the scale of R. 5000-800 to the 

\ 

i:.i- 	 .! t.• 	Ji/.s 	:..j - 
	

I 	
• 	 CQfltd/... 

scale of pay 
of .5500175_9000/ y 

1pugnod order 
140.5/20/2002Ec(c) 

dated 6.8.2002 on r  egUlar bai_5• The 

applicantCunLenUed that over 
£OOki_)g 

• { the seniority the 
 

- W. rWk l. 	esPondents however, 

promoted the officer3 junior to h who _.1 	• 	 S 

are -junior in all India seniority a 
- 	 ••,-- 	

-- 

wella . s~regional seniority. 

nan 



S 

27.8.02 	Mr. A.A1ied,. learned counse1..r 

for the applicant submitted that the 

applicant earlier by order dated 17th 

ril,l998. was .promotd to the post of 

offi.e SUperjrztendent from the scale of 

ks.50007800/- to the scale of .5500-175-

.9000/- on regular basj5 However, the said 

promoei6nwa8 not accepted by theapplicant 

on personal ground. The learned counsel 

for the, aplicat alao contended thit the 
impugned. . 

Loraero'f prom
.
otion over looking the'gnuine 
applicant 

• 	 vjoiatjon of Article 16 

of thé.Constjtution of .ndia and hence 

the'inugned order liable to tbe st aside. 

\ 	 Mr. A.L)obRoy, learneu Sr. C.G.$.C. for the 

IX 
: 

Respondents stated tht theapljant ought 

to have preferred appeal or represent at ion 
i 	1.. . beore moving this Tribunal by this 

/ application 
................ 

. Upon hearing learned CoUfls1 for 
the paie 	we are of the view t1tt th 

- i 	 ................ 

applicant should fil 	representatIon or 
If 	h  

appeal before the autnor#y assailing the 
Cd 	t 	

/ oruer so that the authority at the first ...................................  can(.Ll.U' 

InstanceZlook Into the mattero.côrdjng1y 

We direct the applicant to prefer an appeal . 	 1.. () 

. or a representation before the Resndent 
'1(1 	

- No.2 withIn ten days fromedate of 
• 	... 	:.\O\.L" 	: 

f 
receipt of the order. If such application 

is filed by thoR applicant, the Respondents i:v:) . 	 -. 	

. 
shall consider the, same ad pass 	reasoned 

dateof order 	thjo 	month fm theLrecejpt of 

Y:L 
the representation  or appeal and communicate 

the same to the applicant.. it is needless •. J. to 
say  that it will always be 	pen to the 

applicant to raise all the grounds 
which 

2 
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advanced 
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. 278,02 	he has already cc in ths I' 

appljcajon. 

Subject tothe obstj0 

made ahve, th 	 is 

disposed of. there shall, however, be 

9 . N order tOgt 

Sd/CE CHR1A 
\ 	-'.. _&l 	, 	- 
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£d/ MEMaER 
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The Director General (Works) 
Central Public Works Department 
Nirman Bhawan, 
NewDethj_110011 

('Ibrough Proper Channel) 	
I' 	, 

Rferenc: Original App1icatjono 273 of 200 

Shri GirishCliandra Borah, 	 S  
A1 Ii Cit 	.: 

S . 

• 	The Union ofEicfja & Or. 	
•.. 	•, 	, 	.., 

—Respondents 
• 	 •.. 	 • .. 	

5 , 	 .' 

Subject 	
Rep: eswitatio,i submitted by the Applicant as pei Hon'b!e Cent: al 

I Administrative TribuiiaJ 	Guwajiatj Bench, Guwahati, Order 

Dated,27,08202 passed in origiiiul appIicfltiot No.27.3 of 2002. 

Sir. 

Most resectfuIly, with reference, to the above subject I submit this vep1
,ese1n1joii 

fin' voul kind consideration as fo1low. 	. 	 . 

I) I 1n Sn, I was appo ntcd as Lower Div: Ofl C k : k in thc Cenii al Public \Voi k 
l.)epa11nieji in 1Jlc.ycar 1 965.   iwas Prouloted to Upper iiviidji Clerk in the,  year 1 979,   on Merit hais', Afier that I was promoted to the post of Head Clerk on Merit basis vidc Of 

cc Order 
.9(55)d1:iSl3cvcI/277 dated.3 1.0*1.992, No 	1 ani working as fleacl Clerk under 1h 

)iTi 	of' th 1 ecutive fcneci CE), ('uwaJi:tj Elcc'jel 	 jo No.11, Ccnliil PubI Ic Works Dpartnei (lt:'vajiati - 

haL s , r. I W 	pf';d 	ih ps1. of OIfl 	ipL:Iint(dflt vlde 01Uc M 'ino 
I, .i\'() tiiuk'j- olljce order 	ol' 98 datcd 17111 .Aprii 	98. tn ihj ()(fl. Order 

	

owne °p'd in Seiial No. 15. It k 	init to WCntio0 here ttnit aid promotion Iii 
hidivjd(iJ Concel-il that. in cac hint do not 

0Ifl as Circle Olilce SiiJriutendent 

p1 ic. of' 'osting, iq will be pi'esunicd tIinL they are not rn1ere1ed 
in the proniotion flr the osf  

and that wool cl amoojit 
to :'cliisal of PrOnloijon and which will render 

lJielebai fir iiullier LO') dci 000 10 1hi post Im the pi IO( of on 	c ni 1 h 	Ittc 	eOaI o1J)1 onmtjon if an h o ow 	1 	bc Ioi 	ii dc c l to ths I )n cc 11)1 l'IS Soon il
.  S ii i /2JVC() In 	I( thc Ivoillotox,  do 



fit 

- 

l'igc 2 of 3 

llo1 	ltiiI ii' 	I1iII, llk\ JIOIIId b jvhcvc d 01 thii AM ln]ncd:ne1\ aRcr expij ),  
• 

 

of the period oii S day.s wd'LPC isiied', 
1) 	 Jlit SiI, due 10 to pi sonii j)1 obkiii I i 1ti'd the s1i:d Pi o1nI)t100 Oi dLI 
dated. 17th April 1.998 of Office Slliei'iii1cndiit Vi de his letter dated 12th May 1998. As per 
conctio:i Aaid down in the said 1 omotio: I on, eligible 'Ibr promotion to the post of 0111cc 
Stipci niteiid In after one yeai 11 oni i scu: og the Ca: I icr Pt oniot: on Oi di 
4) 	 T1ia Sirs  as per rvisecl Seniority List dated. 30. 03 1997 of Head C!crk in CPWD 
at all Jndia Level as 0101  19m position is in se:ial No 90, and as 1) er 	sional Senwi ity 
Li1 dated 16 11 2000 of Head 'ici k in CPWI) Adc  r Region B is on 01 07 2000, niv poitio:i 
is in Serial No.3.  

'J.iiat Sir; rnother piomotion order of Office SUpi'1iited1 w as issued vide 
No 5120'2002-L CIV (C) undo: ()S1:c 01 di No 155 of 2002 dtcd I7 Auouci 2002 In the said 
p1 Oinoh 00 orclor ,  my nano. Vv s not :n lI1(k d, al though my n i:ii s ( be i u liik d foi :IL\1 
pro:notioi li the 'ear 1999. ic, atier one Y ~, ;lr of lily refusal of' Prol)hnion to the post of 0.01cc 
iupi II1LIIdL iii j\ p o r wal im- pi omoiwn of k1cf ,  i"s uc- d by on d liLd 17 ()'h 1 98 MoI iii pi isrni'Iv 

. 	 IliliOr licrsolls li;,v: 	iipci'eded JOe Vide 	IboVe-:iiwitjoiied prOiliolion oi'dei- 
Anm:s 

'rhiat Sir, I ant tite enInj' Jiioi head Ctcrk in Oils l'egwii, A 	uc:h beiig iWlCvcl 
by this I flied Oi'iginal Appi ication No.273 (2002 before I:lic Hon'ble Ce.ntal Administrative 
.[ribwial., (;Llwd!atj Bench. Guwaliati, Challenging the office Memo No.5/20/20021.1,,0R, (C) 
isucd uflder the Office Order. No.155 of 2002 new person has boon promoted to the Post of 
QUIce Supori litendont Grade - li by Suporce (I  Ing me. 

'lIla! Sir, the Hon 'bie Central Adininjs'ati \'e Tribunal, c3tiwiatj Bench, 

• Guwaliati vide his order (Iated.2108.2002 directed inc to prefer ou
i Appeal r a represefltatjoii 

before you within, 1O(ten) days from the date of receipt of the order, if such application is filed 
by me, the respondents of the Originai Application N.o273 of 2002 shall considet' the sne uid 
pass a reasoned àrder within one nionili from the date of receipt of the represont1tjojj or appeal • 	nd communicate 'the sanje to me. it is also stated by the I-Ion'hlc Tribunal to raise all the 

• • oiinds, which I have already advance(1 iii the said Original Application, 

it is therefore, respeeth:lly pri ed your Hooiii' ina\' he pleased to J)i'Omote IIIC to 
the post of 001cc SLIpeI'intencle,it Grade-fl, with all 1'etl'O51)c1lVe effect and financial l)e.nefit fi'oni 
the date when ow jiuiior has been pronioted as per 'iicts and circumstaiices narrated above There 

4r 
,?lM,t 	 (• 
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one available vacancy as. Office Superintendent is laying under Assani Central Circle-il, 

/ . 	..P.W.D., Guwthati - 5 am I am going on l;peraunuation on 31.12.2004. 

Thanking you, with aitictpation. 

Enclosed herewith COPY of Order dated.27.08.2002 
passed in Original Application No.273 of 
2002 by the Hon'ble Central 
Administrative Tribuiial. (Juwaliati Bench. 
Guwalmti. 

Yours faithfully, 

(G 	 - - 
ilead Cl rk 

Office of the Executi e Enincer (E) 
• Guwahatj Electrical Division NoJ1 

C.P.W.i)., Guwahati - 1.5 

Copy br infirination and necessary action please: 

1. The Secretary to the Government of India, Ministry of Urban AiThirs, New Delhi - 

11001 1. Enclose: Copy of Order dated. 27,08.2002 pissetI in Original Appi ication No.273 

of 2002 by the Hon'ble Central Administrative Tribunal, (3uwahaii Bench. Guwahati. 

• 2. The Additional Director e.nerl of Works, Eastern Region, C.P.W.D., Nizam Palace, 

Kolkata Enclose Copy of Oi dci dated 27 08 2002 pasced in Oi igmal Application 
No 273 of 2002 by the Hon hi c Cciiti a! Adinimsii ativc 11 IbunLil, Guwthati Buicli 

The Supei intending Engincu, Cn-oi dinati on Cii ci e C P \V 1) lThctei n Region Ni, am 

Palace KoiLita - 700020 Fucioce Copy oF Qi (id dated 27 08 2002 pacced in Ot ipn ii 
:• 	Al)I)J iahn No.273 of 2002 by the Hoii'ble. Centiai Adiuiistrative Tribunal, (3uwalmli 

Bench Guwali iii 

I 	I he Supet intcndiiig Lngincci (L) Guwiati Ccnti al alti ical Circle, Cl.P \V I) 
(JuwLthnli 21 Enclose Copy of Oi dci dated 27 08 2002 passed in On ginal A ppli cti on 
No 273 of 2002 by the lion' b Ic Cc iiti al Admini cti ati ye I i ibuna \  (juwaliati ]3cn h 
cvi. 	. 	. 	

( \ 

(Giiish ChaiuJr Borah) 
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No.2/19/2(02.EC.IV 
• 	 Government Qf India • 	

D4rcctortc Genèttl of 
(cntra1 Public WoM Dcpartmcrn 

!ftTfftat Bhlw3n, Ncw Delhi 
• 	 . 

Dated the 	?ptcmticr. 2002. 

To>/' 

Th E K.Kelrvan, 
e ChkfEi*z'(E)EZ, 

CPWD, 23414 AJC Bose, Road, 
• 	 izamPLacc, 

Kokata-2O. 

• •• 	Sulcct:-O,A.N0,273/02 of CAT. Gnwahati Bench -. Shri G.C. 1orih, Head Clerk, 
• 	 OCEDJI, CPWD. Gnwahati Vt. Union of India & Othq& rerdhi 

promotIon of Office Supeiflcndcnf': 

• 	Sir, 

• 	• 	P1ca,c rcfr twn lettvj No26(198.AtJmn. Vail datacd. 12.9.02 On th 
•  I ubjef tncntjoned Abow, In fts coflnctIon, ii is sttecI that the cso of Sh(1.C. 

Rorrh, HeLClrk hm boen, ettined. But in view of Iii own written requeit for 
refta1 to shoulder hig)cr reRpotici1ity his case (or the promotion to the post of 
Oe SuperintondGnl wu not conkred, 

Howet, in iew of his 	 willingcs2 his cage could be conde4n the 
next DPC. Shii U.S. k3orah. Head Clerk may pkase be informed .icc,rdingh'. 

Your faithfuliy, 

• 	 •. 	•.••. 	

• 

c\L\/' 4 	• 	
SECTION C*FICER 

Z\ 

• 0 

p 
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THE ( 1HNISTRATIYE TRIBUNAL 

\ UWA&TI BENCH: : GUWAHATI 
sqzj. 

In the matter of 

O.A. No. 362/2002 

r •' 	 c_ li  

G.C.Borah 

Applicant. 

-Vs- 

Union of India and others 

Respondents. 

Written Statements for and on behalf of Respondents Nos. 1, 2, 3, 4, 

	

and5. 	 . 

I, Pyare Lal, Supenntendmg Engineer(Electrical), Central Public Works 

Department, Guwahati-2 1 do hereby solemnly aflinn and say as follows: 

	

1. 	That I am the Supenitending Engineer(ElectriCal), Guwahati 

Central Electrical Circle, C.P.W.D., Guwahati and Respondent No.5 

in the above case and as such fully acquainted with the facts and 

circumstances of the case. I have gone through a copy of the 

application served on me and have understood the contents thereof. 

Save and except whatever is specifically admitted in this written 

• 

	

	statement the other contentions and statements may be deemed to 

have been denied. I am authonsed to file the written statements on 

behalf of all the respondents. 

	

2. 	
That with regard to the statements made in para 1, 2 , 3, 4.1, 4.2 and 

4.3 of the application the respondents beg to offer no comments. 

Contd ..... P/2 
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3. 	That with regard to the statements made in para 4.4, of the 

application the respondents beg to state that the applicant's name 

was considered in the DPC held in 1998 and subsequently orderfo 

his promotion was issued on 17.4.98 vide O.M. No.5/6!98-ECIV) 

office order No.68 of 1998. The applicant refused to accept the 

promotion/shoulder higher responsibility on personal grounds vide 

his representation dated 12-5-1998 addressed to Director General of 

Works, CPWD, New Dethi. The date of letter of the applicant for 

refusal of promotion is 12.5.98 and not 17.5.98. Therefore his iiame 

was not considered for promotion for one year as per rules. 

Subsequently another DPC was held in March 2001 and he was 

found unfit for promotion to the post of office superintendent based 

on ACR grading. 

A copy of letter dated 12.5.98 is annexed hereto and 

marked as Annexure- 'A'. 

That the respondents have no comments to the statements made in 

- 	 paragraphs 4.5 of the application. 

That with regard to the statements made in para 4.6, of the 

application the respondents beg to state that DPC was held in March 

2001 and the applicant was found unfit for promotion based on ACR 

grading. The next DPC was held in July 2002 and his name could 

not be considered due to oversight. 

That with regard to the statements made in para 4.7, of the 

application the respondents beg to state that this is a matter of 

record. 

That the respondents have no comments to the statements made in 

paragraphs 4.8 of the application. 
Contd .... P/3.... 

4 

42~ 1  ~, ~ 	 - 
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That with regard to the statements made in para 4.9, of the 

application the respondents beg to state that are not correct. As per 

practice the representation(s) are being processed and considered by 

the competent authority. Only after getting the orders of the 

competent authority, the reply are being given/communicated by the 

officers to whom such works are assigned. However, the letter 

No.2/1 9/2002-EC-IV(C) dated 23.9.2002 stands withdrawn. 

That with regard to the statements made in para 4.10 of the 

application the respondents beg to state that these are not correct The 

applicant's name was considered in the DPC held in 1998 and 

subsequently orders for his promotion were issued on 14-7-98 vide 

O.M. No.5/6/98-EC-IV(C) office order No.68 ofk ,08. The 

applicant refused to accept his promotion on personal grounds vide 

his application dated 12.9.8FT1' name was, therefore, not 

consideredrprdiOr one year as per rules. Subsequently, 

anotheri5C was held in March 2001 and he was found unfit for 

5~ otion based on ACR grad e next DPC was held in July 

2002 and his name could notbe considered due to oversight. The 

applicant's name will therefore, be considered in review DPC to. be 

held within 3 months' time, and if found eligible he will be given 

benefits with retrospective effect as per rules taking into account his 

seniority and ACRs. Conseciuently. letter N0.2/19/2002-EC-IV(c) 

dated 23.9.2002 stands withdrawn: 

-'S 

P,,.,Ji 

V 
10. 	That with regard to the statements made in para 4.11, of the 

application the respondents beg to state that are not correct. The 

name of the applicant was considered in subsequent DPC held in 

March 2001 and he was found unfit for promotion based on ACR 

grading.The name of Shri Borah could not be considered in the DPC 

held in July 2002 due to oversight.There is no colourable exercise of 

power to accommodate the persons in own interest. 

RIEN,.M. 	
Contd ..... P14...... 
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That with regard to the statements made in para 4.12, para 9 and 10 

above may kindly be referred to.. It has not been repeated here for 

sake of brevity: There is no malafide or illegal intention of the 

respondents to deprive the applicant from his legitimate rights. The 

name of the applicant could not be considered due to oversight. 

That with regard to the statements made in para 4.13 of the 

application the respondents beg to state that the applicant's name 

will be considered in a review DPC to be held within 3 months' 

time, and if found eligible, he will be given benefits with 

retrospective effect as per rules taldng into accounts his seniority 

and ACRs. Consequently letter No. 2/19/2002-EC-IV(C) dated 

23 .9.2002 stands withdrawn. 

- 	A copy of DG(W) D.O. letter No. 2/19/2002-EC-IV(C) 

dated 5.12.2002 is enclosed as Annexure - W. 

That the respondents have no comments to the statements made in 

paragraphs 4.14 of the application. 

That with regard to the statements made in para 4.15 of the 

application the respondents beg to state that the same will be 

considered and examined by the review DPC to be held within 3 

months' time considering the name of Shri Borah for promotion and 

if found eligible he will be given benefits with retrospective effect as 

per rules taking into account his seniority and ACRs. 

That with regard to the statements made in para 4.16, of the 

application the respondentsbeg to state that are not correct. There is 

no malafide or illegal intention. The name of the applicant could not 

be considered due to oversight. 

Contd .... P/5 
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1 6 	That with regard to the statements made in para 4.17, of the 

application the respondents beg to state that the applicant's; name 

will be considered in review DPC to be held within 3 months' time, 

and if found eligible, he will be given benefits with retrospective 

effect as per rules taking into account his seniority and ACRs. 

17. 	That the respondents have no comments to the statements imade in 
para 4.18 of the application. 

Verification ................. 
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I , Pyare La!, Superintending Engineer(Electnca, Guwahati Cenal. 

Central Public Works Department, Guwahati, being authorised do 

mniy affirm and declare that the statements made in 

' . 	 .........of this written statement are true to my 

those made in paragraph ................................1/6lbeing 

of record are true to my information derived therefrom and those made in the 

are humble submission before the Hon'ble Tribunal. 

And I sign this verification on this 7th day of January, 2003 at 

7Ea ~~' 

Deponent. 

• 	 (ER. PVARr= LAL) 
I 	 Superintending Engineer (EL): 

Guwahati Central El. Circle, 
CPWD, GuwahtI-2I 
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a .h ou. i d.n o t; 	be r a ga 	d.a ci 	a a 	aratt: a r 	o 1: 	c C?t.1 Is a 

but: 	ahouI ci. be a ama ci by di ut; of hard work. r 	ood 

c:: or.AdU ct 	and re a ul t 	o ri ant ad 	pa rfo rn:;an. ca 	as 
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of fi.. ce r' c c:n€: e rr.e d 	fc; r:r  o:mo t i on - 

'I 	 :L.:i. 	The 	DPC thou. d. 	as a e 	a 	he ty 
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Alks are writ en financial ye ar' '-"wise. 
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oc.:cas ions wile :n. 	s ape rio r 	.offi ce r 	ioay 	fi:d, 1:: 

necessar':;o criticize adve rseiy the work. of an 

iLl 	r 	[HI 	, 	i 	r 

r,3) in 'I 

com:t. a 	.i. on and 	t iir nc 	aJI 	ci rcums t; ance 5 	.1 tto 

consider .t .:i. on 	:i. t 	may 	be 	. fe I t 	t:hat;whi 3.. e the 

inst.: e r 	I a no ta e ci ou.s 	enouq:h 	t o 	I us t; .1. fy t;he 

:ipoa ii:; ion ct 	tile 	tc::tr:mal 	.::un.i sliment:: 	of 	:I:i.ire 

I t:: 	call a fe r 	a ome 	:L::o  :r:ma.i 	a ct; I o:o: 	a uciias t he 

coamun. cat; ion of: a writ ten wa,rni nq/di ap].. e asure / 
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as he had pe :rfc: riied duties di re ci; Iv nude x:;he 

:t:t ..ii.q Off.i ce.r bet ri.cf i:.e was the he ad. of 
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c:ffi c r than t h a t t;heP.epo rt .nc: Off.i ce r but; he 
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a i ri v at a. p 1: 01 e r a:u.i ndep nden t; I ud.c:me ut of 
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had. be en. f oJ.. 3. c:wed s o far the ins t ant:: case of 

a teby C: an. e d  

hs. rm to him .i nd..i re ct 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL . 

GUWAHATI BENCH : : GUWAHATI 
• 	 . 

C 	 • 
	

Cd 

In the matterof :- 
I) 	 • 	

: 	

O.A. No. 362 of 2002 

G.C.Borah 	... Applicant 
L - 

-Versus- 

Union of India & Others 	' 

Respondents 

Additional written statement on behalf of the 

Respondents (after the amendment of the O.A.) 

I, 	 , Superintending 

Engineer (Electrical), Guwahati Central Electrical Circle, Central Public Works 

Department, Guwahati-781 021, do hereby solemnly affirm and say as follows :- 

1. . . That with regard to the statements made in paragraph 4.19 of 

amendment of the said original application the respondents 

beg to state that the name of the applicant was considered by 

the review DPC held on 3-01-2003. But he was found unfit for 

promotion based on grading of ACRs. The overall grading 

based on his last five years' ACRs was found 'Average' by the 

DPC whereas the bench mark for promotion to the post of 

Office Superintendent Grade-Il is 'Good'. Accordingly he was 

found unfit by the DPC for the promotion. The findings of the 

committee have been approved by Director General of Works. 

There is no question of any arbitrary decision having been 

taken in this case. 

Contd.... P12.... 
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That with regard to the statements made in paragraph 4.20 

of amendment of the said original application, the 

respondents beg to state that the confidential report of the 

applicant has been written as per instructions/guidelines 

issued by the Govt. Of India. The Confidential report 

(ACRs) is the final record for making assessment of 

individual's performance for promotion case. Other service 

records are not relevent and not considered for promotion 

as per Govt. rule/policy. 

The Superintending Engineer is the reviewing officer and 

accordingly made a review of the ACR sent by the 

Reporting officer in respect of applicant. After a proper 

review, Reviewing officer had observed that the comments 

made by the reporting officer in respect of the apJDjjçnLare 

not consistent with the performance as graded by reporting 

officer. The DPC has considered the name of-the applicant 

and found him unfit for promotion based on grading of 

ACRs. In this case respondents beg to state that the 

promotion case of the applicant has been considered in a 

fair, just and non-discreminatory and in responsible 

manner. 

3. 	 That with regard to the statements made in paragraph 4.21 

of amendment to the said original application, the 

respondents beg to state that DPC have been constituted 

for promotion as per guidelines of O.M. No.2201 1/5/86-

Estt(D) dated 10-4-89 and decision taken bythe DPC is not 

violative of the said guidelines. 
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4. 	 That with regard to the statements made in paragraphs 4.22 

and 4.23 of amendment to the original application, the 

respondents beg to state that the Confidential Report of the 

officers are written in accordance with instructions/guidelines 

issued by Govt. of India. The Confidential Report of the 

officer written by the reporting officer is required to be 

reviewed by the officer next superior Officer to the reporting 

I officer. In the instant case also same norms have been 

followed and maintained. The Superintending Engineer of 

the Circle is the reviewing officer in respect of employees 

working under various Executive Engineers under his 

jurisdiction. The grading made by the concerned EE 

i.e.(Reporting officer) in respect of applicant had been 

examined by the responsible SE(Reviewing Officer) and 

recorded his disagreement with that of Reporting Officer 

which are not influenced by the prejudice against the 

applicant. The SE in CPWD is the direct Controlling Authority 

in respect of Divisions under his jurisdiction. He is the officer 

who can adjudge the performance of any individual official 

(Group C Staff) of any Division under his control. After due 

application of mind and utmost care the reviewing officer 

categorised the grade of the applicant without any bias or 

prejudice. The SE made his observation in respect of 

performance of the applicant after making proper 

assessment of the performance of the applicant and the 

report of the reporting officer for the period 1-4-99 to 31-3-

2000, 1-4-2000 to 31-3-2001 & 1-4-2001 to 3-10-2001. 

Contd... P/4..... 
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As per the Governing Instructions the grade "Average" is not 

considered as adverse grading and hence the 

comments/gradation in respect of any official is not required to 

be communicated to the officer reported upon i.e. applicant 

concerned. In this instant case action taken by the respondents 

is correct as per laid down guidlines of Govt. 

5. 	 That with regard to the statements made in paragraph 5.9, the 

respondents beg to state that as per Confidential Reports i.e. 

five years (5 years) Confidential Reports of the petitioner, the 

Departmental Promotion Committee has found the petitioner as 

'Average' and accordingly DPC assessed/ adjudged the 
..... 

petitioner 'unfit' for promotion. The grading made by the 

concerned EE(Reporting officer) in respect of applicant had 

been examined by the reviewing officer Viz, SE and recorded 

his disagreement with that of Reporting officer which are not 

influenced by any prejudice against the applicant. The SE in 

CPWD is the direct Controlling Authority in respect of 

Circle/Divisions under his jurisdiction. SE is the officer who can 

adjudge the performance of any individual official (Group C) of 

any divison under his control. 

6. 	 That with regard to the statements made in this paragraph 5.10 

the respondents beg to state that these are not correct. There is 

no violation of provision of department instruction and 

memorandum as well as departmental manual. The action 

taken by the respondents is well within the scope of Rule. 

Contd .... P/5..... 

ONFORWROMPM -.------- t.,---  ---.---..------- 	- 
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That none of the ground as mentioned by the Applicant are 

maintainable under the laid down Rules and the OA I 

amendment application being devoid of any merit and is 

liable to be dismissed with costs in favour of the 

respondents. 

That the application is devoid of any merit and the same is 

liable to be dismissed with cost. 

VERIFICATION 

I, 

 

j ffltp_ 	 , presently working as superintending Engineer 

(Electrical), Guwahati Central Electrical Circle, Central Public Works Department, 

Guwahati-21 being duly authorised and competent to sign this verification do hereby 

solemnly affirm and state that the statements made in paragraphs 

of the application are true to my knowledge and belief, those made in 

paragraphs / 7 being matter of record are true to my information 

derived there from and those made in the rest are humble submission before the 

Hon'ble Tribunal. I have not suppressed any material facts. 

AND I sign this verification on this the 	th day of/' 

4- '~ ---~ 

Deponent 

- T' 	 - 


